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THE  VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA) : You have 
made your point, Mr. Kalp Nath Rai. 

SHRI SUNDER SINGH BHANDARI: Sir, 
what is the issue that he has been allowed to 
raise ? 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Please sit down, 
Mr. Kalp Nath Rai. I proceed with the 
business. Mr. Yogendra Sharma. 

DISCUSSION UNDER RULE 176  

Report of Commissioner for Scheduled 
Castes and Scheduled Tribes for the 

year 1973-74—contd. 

 

"For the Harijans and peasants of Bhojpur 
District in Bihar, the border line between peace 
and violence is water-thin. It is not surprising, 
therefore, that they come to expect terror, rape 
and bloodshed as part of their lives." 
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"The laws in Bhojpur villages are   not 
executed in the court." 

'Law flows from the barrel of a gun'.

SHRI BHUPESH GUPTA (West 
Bengal) : These are the blood-soaked 
clothes, Mr. Charan Singh. This 
happened under the Chief Ministership of 
your friend. 

"The tide turns against the Harijans"
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA) :     You have another 
2-3 mumites only. 

 
"It is this economic dependence coupled 

with the present socio-economic system that 
breeds exploitation of man by man. At this 
juncture it may be reiterated that economic 
security is the only lasting and basic solution 
for the emancipation of the Scheduled Castes 
and Scheduled Tribes." 
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"It is therefore, suggested that reserva-
tions for Scheduled Castes and Scheduled 
Tribes may be reasonably increased to 85 
per cent and to per cent respectively-" 
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3 P.M. 
SHRI BHUPESH GUPTA : Sir, from these 

Benches we are presenting to Mr. Charan Singh 
the blood-soaked clothes of the victims of 
landlord attack against the Harijans and others 
at Ruhalki village near Haridwar, yesterday. 
The hon. lady Member on our behalf will 
present these clothes to Mr. Charan Singh so 
that his conscience could be roused. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWADA) : You can keep it 
here. (Interruptions). No, no, that is not 
correct. That is not correct. (Interruptions).    I 
am sorry.... 

SHRI BHUPESH GUPTA : It is highly 
derogatory. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Please sit down. 

SHRI BHUPESH GUPTA : On a point of 
order. It is highly an arrogant attitude on die 
part of the Home Minister. This is an insult.... 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Will you please 
sit down ? 

SHRI BHUPESH GUPTA : He threw it 
away. It is highly arrogant. Probably this 
Home Minister does not know what he has 
done. He may not have liked it. He may have 
said something, but the manner in which, in a 
cavalier manner, he threw it away is an insult 
to the House. It is indecent. It is an insult to 
the lady, an insult to all of us. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Mr. Bhupesh 
Gupta, you see, it is not in order to make a 
presentation in the House. Anyway, I said: 
You can keep it here. You made a statement. 
She also made a statement. She also made a 
statement and then said that she would make a 
presentation. That was not in order. And I am 
sorry the Home Minister threw it away; he 
need not have thrown it. Let us now go on with 
the discussion. Let us not go further into it. 
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SHRI BHUPESH GUPTA : In this House 
never has a Minister behaved in this manner.    
Is he a dictator ? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA) : Order, order, 
please.      (Interruptions). Order, order, 
please. 

SHRI BHUPESH GUPTA : Is he an 
arbitrator ? What is he ? He can say whatever 
he likes . He could raise a point of order. You 
can make a statement. You can chide your 
colleague, rebuke us. But the manner in which 
the Home Minister behaved, threw it away... 
(Interruptions).    Shame, shame. 

THE VICE-CHAIRMAN (SHRI U.K. 
KSHMANA GOWDA) : Mr. Bhupesh Gupta, I 
made my point. (Interruptions). 

SHRI BHUPESH GUPTA : Sir, in protest 
we all walk out. 

(At this stage, some hon. Members left the 
Chamber) 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA) : Order, order.      
(Interruptions). 

 

Senior Member of this House, The hon. Mr. 
Bhupesh Gupta,. I am here for the past three 
years and I have never seen an incident like 
that. Becuase he is the seniormost Member, 
certain privileges are given to him. 

 
SHRI G. LAKSHMANAN : You can raise 

the quorum voice only after I have finished. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Just sit down for a 
minute. Would you like me to ring the Quorum 
bell ? Now the Quorum bell is being rung. You 
can continue. 

SHRI G. LAKSHMANAN : I would have 
not worried so much if this had been done by a 
new Member of this House. I feel that you must 
take a serious note of it. Blood-stained clothese 
whether those were the clothes worn by the 
person who was actually assaulted or 
something like that—have come here and 
whoever is the Home Minister, without taking 
the permission of the Chair, he brings some-
thing here. Tomorrow he can bring anything 
else and throw it. Even a bomb can be brought 
here and it can be thrown at the Home Minister 
or the Prime Minister. Therefore, I want that 
this House must condemn this action of Mr. 
Bhupesh Gupta and this issue must be placed 
before the Privileges Committee. I move that 
this should be placed before the Privileges 
Committee. 

 

SHRI G. LAKSHMANAN (Tamil Nadu) : 
Sir, the parliamentary decorum, I think, has 
been com-peletely shattered and spoiled by a 
very 
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THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Mr. Thakur, will 
you kindly sit down ? 

SHRI G. LAKSHMANAN : Sir, I have 
raised the privilege issue. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : Will you kindly 
sit down ? You have made your statement.   
Now I don't     want   further 

discussion on this. Anyway, there is quorum 
now. We shall proceed with the discussion. 
You are interested in having a discussion on 
this particular subject. You have all come back 
and there is quorum now. I suggest we proceed 
with the business. I now call Mr. Kureel. He is 
not there.   Then Mr. Ramanand Yadav. 

SHRI G. LAKSHMANAN : Mr. Vice-
Chairman, what about my privilege issue ? I 
have raised it. What is your ruling ? On the 
behaviour ofhon'ble Mr. Bhupesh Gupta, I 
moved a privilege motion. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : I will look into it. 
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THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Kindly wind up. 
There are a large number of speakers from 
your party. 

SHRI RAMANAND YADAV: Please give 
me five minutes more. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): No. You were 
allotted 10 minutes. You have already taken 
more than that. One minute you can take. 
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THE VICE-CHAIRMAN 

(SHRI U.K. LAKSHMANA GOWDA): Mr.   
Yadav, will you kindly wind Up ? 

SHRI RAMANAND YADAV : One minutes 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : No, no. Otherwise I 
will have to restrict the time for the other 
speakers. There are 16 speakers.    One more 
suggestion. 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : That is enough.    
Please sit down. 
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THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA GOWDA) : If it goes on like 
this, we will not be able to finish this business 
today. 

 
THE VICE-CHAIRMAN (SHRI U.K. 

LAKSHMANA GOWDA) : If this goes on 
like this, nothing will go on record. It will not 
go on record, 

SHRI RAMANAND YADAV : (Continued 
to speak). 

THE VICE-CHAIRMAN (SHRI U.K. 
LAKSHMANA   GOWDA)    : Hon. 
Members, unless you co-operate or if time is 
taken like this, I do not think we will be in a 
position to dispose of this business at all. I 
would suggest that we restrict the time to 10 
minutes each from now on. We said in the 
beginning "10 to 15 minutes each' from now 
on, but many of the hon. Members have taken 
more time. There are a large number of 
Congress Members. Now, I call on Mr. 
Mahendra Mohan Mishra. He is not here. Mr. 
Santosh Kumar Sahu. 

SHRI SANTOSH KUMAR SAHU (Orissa) : 
Mr. Vice-Chairman, Sir, today when we are 
discussing the Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes, it is in 
the discharge of one of the constitutional 
privileges that we have got. The framers of the 
Constitution were very considerate to the need 
to improve the Socio-economic conditions of 
the Scheduled Castes and the Scheduled Tribes 
and to fulfil their ambitions and desires. The 
founding fathers of the Constitution 
incorporated Article 338 saying that there 
should be a special officer who would look into 
the working and development of the socio-
economic conditions, the educational 
development of the Scheduled Castes and 
Scheduleld Tribes and report to the President 
and then the report should be discussed by the 
Houses of Parliament. The report which we are 
now discussing is for the year 1973-74.   It   
was   submitted   to     the   Home 
Ministry    in      1975        and printed 
in  1976.    And it has come before us for 
discussion in 1977. What sort of importance is 
being assigned to these reports can be 
visualised from this. There are 79 million 
Scheduled Castes and 38. million Scheduled 
Tribes people in our country and 7 per cent of 
the Scheduled Tribes are living in forests. Now, 
what is the crux of the problem ? Why did the 
framers of our Constitution give so much, 
importance for the development of the 
Scheduled Castes and Scheduled Tribes people 
? It was because these people have been the 
most exploited. They have been backward in 
their economic conditions since centuries. 
These people made a terrible impact on the 
Indian movement. That was why the founding 
fathers of our Constitution and Mahatama 
Gandhi wanted that the centuries old economic 
backwardness of these people, their 
exploitation, should be put to an end and 
prosperity be brought to these downtrodden 
million. Now, after so many years of our 
independence only figures and statistics have 
been given in the reports and not much of 
progress or 
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improvement, in the conditions of the 
Scheduled Castes and Scheduled Tribes. The 
little progress that I see is not worth mentioning 
when compared with the aims and objectives 
that we set before us in our attempt to develop a 
welfalre state in the world. When we are 
discussing this report it is very important to 
know what is happening to the people of these 
communities daily. Daily we see in the news-
papers reports of atrocities committed on the 
Harijans. Especially in the last two days I have 
come across many such incidents reported in 
the newspapers. I will not talk of Belchi 
incident now. It has already been discussed in 
the House. I shall now read out to you a news 
item appearing in the Hindustan Times Weekly 
of Sunday : 

"RATLAM  (MP)  : four  Harijans 
were killed in a clash with a group of Gairi 
community at Kanadia village of Adote tehsil of 
Ratlam district on August 4. The clash 
reportedly occurred when the agricultural land 
allotted to Harijans was allegedly seized by non-
Harijan villagers." 

Then, Sir, I bring before you another news 
item which appeared in the Times of India. 
Here again there is another clash where at 
Ruhalka village near Hardwar the Chauhan 
landlords allegedly occupied lands held by 
Harijans, and when the Harijans went to 
persuade the landlords, they were allegedly 
attacked by the landlords. 

Sir, I relate another situation which has 
arisen. I have no personal animosity against the 
Home Minister. But as has been reported in this 
paper, the Hindustan Times of Sunday, the 
honourable Minister of Health, Shri Rajnarain, 
told the Lok Sabha that Mr. Charan Singh is the 
saviour of the Harijans and whenever the hears 
of atrocities on Harijans he— Mr. Charan 
Singh—cannot sleep in the night. I have 
nothing personal against Mr. Charan Singh. 
But then, when atrocities continued to be 
committed on 

the Harijans, it is the truth that he is the Home 
Minister. The Home Minister has a special 
responsibility for the upliftment of Harijans 
and Adivasis. I humbly submit, let there be no 
atrocities. This must be the guiding principle. 
There is no use of giving figures and statistics 
saying last year it was so much, this year it is 
better, and so on. It is the ruling party which 
has a responsibility. We are discussing a 
national problem in the House. It is a slur on 
the Government and on the society. And I am 
part of the society also. We cannot allow this 
exploitation of the Scheduled Castes and 
Scheduled Tribes  to  continue. 

Now I come to another question. That is 
what is given in this book: The First Hundred 
Days in office by the New Government—that 
is, the Janata Government.    It is said on page 
9 of this book— 

"Government are pledged to preserving the 
secular and richly diverse character of our 
country.. . In pursuance of this objective 
it has been decided to set up a Civil 
Rights Commission to ensure that the 
minorities, Scheduled Castes and 
Scheduled Tribes and other backward 
classes do not suffer from   discrimination   
or  inequality." 

And in  the last paragraph  they have 
said: 

"On the other hand, the Commission will 
ensure a more effective enforcement and 
implementation of the provisions 
included in the Constitution in respect of 
these categories, of the other laws in force 
such as Protection of Civil Rights Act, 
1955, and of the administrative schemes 
evolved especially   for   the   purpose." 

Coming to this question, I say it will not 
serve any purpose. This will not protect the 
rights of the Adivasis and Harijans. I would 
like, in this connection, to refer to the United 
States Commission on Civil Rights. 
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Though the questions before them were 
slightly different. I would like to quote from 
this report to indicate what are the functions of 
the Civil Rights Commission there. If you go 
through the pages of the report, you will find 
that basically that Commission is of a different 
character. I humbly point out that it is time that 
we go through the Dhebar Commission's report 
on Scheduled Castes and Scheduled Tribes. He 
had said in his report that the Commission 
should be bifurcated into two—one for 
Scheduled Castes and another for Scheduled 
Tribes. This is much more important than 
anything else. Now I will quote from the Civil 
Rights Commission's report of 60-61 of the 
United States Government to show that Civil 
Rights Commission here will not serve any 
purpose for the development of the conditions 
of Advasis and Harijans in this country. The 
United States Commission on Civil Rights was 
created by the Civil Rights Act of 1957 as a 
bipartisan agency to study civil rights problems 
and report to the President and the Congress. 
Originally created for a two year term, it issued 
its first comprehensive report on September 8, 
1959. This is what they have said in the preface. 
Then they say: 

"The Republic began with an obvious 
inconsistency between its precepts of 
liberty and the fact of slavery. The words 
of the Declaration of Independence   were   
clear: 

We hold these truths to be self-evident that 
all men are created equal, that they are 
endowed by their Creator with certain 
unalcnable rights, that among these are 
Life, Liberty, and the Pursuit of 
Happiness. That to secure these rights, 
Governments are instituted among Men, 
deriving their just powers from the 
consent of the governed." 

In the next line, they say: 

"Equally clear was the fact that Negroes 
were not free. The great American, 
experiment in self-government began, for 
white  people  only." 

What are the civil rights? The report has given 
these. There is not much time at my disposal to 
elaborate on this. But the first basic question 
before them was the right to vote because 
certain people were denied the right to vote. 
But in our Constitution we have conferred this 
right on every poor man of this. country. That 
is why I said in the beginning the problems are 
different. Here in our Constitution we have pro-
visions for the growth and development, 
economic development of Adivasis and 
Harijans. I would like to read out to you what 
their Commission has said about the American 
Indians. They have said that they are not of 
much help-for the economic development of 
the Red Indians.    They say: 

"Much of what concerns the Indian is outside 
the specific scope of this Commission's 
jurisdiction—for example, his desire to 
retain "home rule", his worry over the loss 
of tribals lands, his fear that the Federal 
Government will abruptly end its 
"trusteeship," his need for economic 
development. Most of these were covered 
by the recent report to the Secretary of the 
Interior by the Task Force on Indian 
Affairs." 

This Task Force was created to see that the 
poor people were developed. That is the clarity 
of perception of that Commission. 

My fundamental submission is that it is 
necessary, therefore, that the office of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes should be bifurcated. There 
must be two Commissions—one for Scheduled 
Castes and the other for Scheduled Tribes. 
There must also be some new ideology and 
new thinking so that our Adivasis and the 
Harijans 
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get some facilities for education, em 
ployment and economic development. 
This is one of the very important things. 
It is not important to find out in which 
year more atrocities on Advasis and 
Harijans   were   committed. What   is 

important is to have some research wing to get 
all details and statistics of these people. The 
Leader of the Opposition demanded a 
Commission of Inquiry into the various 
atrocities committed on the Harijans and 
Scheduled Castes and Scheduled Tribes. So 
many Commissions of Inquiry are being 
appointed. Today when the hon. Member on the 
other side was initiating the debate he referred 
to a letter from a doctor and suggested that there 
should be an inquiry to find out who told the 
doctor to say what. These are wild allegations, 
God above knows about it. But, Sir, it is 
necessary that, in this country, if we want the 
welfare of the people and if we want the people 
to live with self-respect and dignity, a chance of 
surviving must be assured to the people and that 
was the purpose of the Constitution which 
contains the provision that the welfare of the 
Adivasis and the Harijans must be assured by 
the State and that they should not be kept in 
isolation because they have been   exploited  for  
centuries. 

Now, I come to the other question. I was 
going through this Report. If you go through 
the Report of the Kalelkar Commission on 
Backward Classes, you will find that the 
fundamental question is not one of developing 
one class of people here and one class there. 
But it is a question of restructuring the whole 
society and it is a question of seeing how we 
can bring the down-trodden people into the 
mainstream of national life. It has been aptly 
said that it is not a question of framing new 
schemes to be put into operation. The original 
provision was that the handicrafts on which 
these people have been dependent for ages 
should be developed. So, the question is how 
these handicrafts can be developed.    But, 
unfortunately, we   find 

that in this Report there is no mention of such 
things and there  is  no  such  recommendation 
because they could not get the statistics from the 
All-India Cottage and Village  Industries Board 
and  from  the Handloom Board.    But, Sir, I 
would say that these things should be given 
preference.    Here,   I   must   congratulate   the 
Karnataka   Government   and   the   other 
Governments which  have started giving 
financial   Corporation   to  develop    new 
entrepreneurship talents among the adivasis and 
the Harijans.   The fundamental question is that 
in this country we should not allow the principle 
of 'might is right' to work.   These poor Adivasis 
and the Harijans must be given opportunities to 
have   better   education.    They   must  be 
assured of Compulsory primary education and 
there must be schools in larger numbers where 
the Adivasis and the Harijans can get seats and 
the Government   must provide them with all the 
facilities and these people must get admission in 
all the schools and institutions so that they do 
not go away and get segregated.   The main 
question is one of bringing them into the national 
mainstream.    That is much more ideal.    More 
emphasis should be put on developing 
polytechnics for these people. The Adivasis and 
the Harijans, when they get trained, they are   
better   fitted for it and there is no use telling 
them that they must go back to their original and 
age-old customs of their family life.    There is 
the problem  of economic  development  and 
there is the problem of development   of 
industries for these people.   The Adivasis and 
the Harijans are mostly living in forest areas and 
these areas are rich in forest produce. These 
forests and the forest-based industries have not 
been properly developed. After independence, 
we did not do much in this respect.    The British 
Government followed the policy of non-
development of communications in these areas; 
If you go to these areas, you will find that the 
communication in these areas has not been 
developed and the development of com-
munication    facilities    lags    behind    the 
general availability of these facilities in the 
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country as a whole. This question also should be 
looked into. Now, Sir, sometime back, a new 
hope was given to these Harijans and the 
Adivasis and they were to be given lands. The 
land distribution programme which was taken 
up earlier must be continued and lands must be 
given to the landless in right earnest. At the 
same time, we must develop the Co-operatives 
which are there for the Adivasis so that they can 
help these people to develop the land and we 
must aid Land Development Corporations to 
take up this task also. I say this because it is not 
enough if land is given, but the land given must 
be cultivable also and the expenditure for that 
must be borne by the State. If we go on taking 
steps like these, there can be improvement and 
we can bring about a new development in their 
way of life. Sir, now I come to the other point. I 
come from the Mayurbhunj area in Orissa and 
there is a report about the problem of the people 
living in this area. The basic problem is that the 
forests have been incessantly cut by the 
Contractors without thinking of forest growth by 
the State Government for greater royalty. The 
result of this is that the Adivasis who have been 
living in these areas and who have been making 
a living out of the forests have been deprived of 
their livehihood. Now, the question that 
naturally comes is the development of 
forestbased industries. We do not think of that 
and because of that we are neglecting them and 
we do not seem to realise the role of industrial 
development in the the of these people in the 
backward areas. If we want these Adivasis and 
the Harijans to develop, there must be many 
ether programmes. There must be health 
programmes for these people and there should 
be more communication facilities and also, Sir, 
the Minimum Needs Programme which was 
taken up earlier must be continued and followed 
up. I 'want to say that there must be change in 
the rules so that this programme is  implemented  
properly.   There  is  no 

point  in   giving  money  alone.    But we must 
see that the programme is properly implemented.   
These Reports give some suggestions.    Unless  
we  implement them things will not help.    I 
would like to suggest that there must be another 
report of the commission to go into all these 
details particularly because the Sixm Five Year 
Plan  is coming.    This Report was prepared 
before the emergency and it was there  before the  
elections.    Now,  many of the political ideas 
have undergone a change and a new Government 
has come to power at the Centre and new Govern-
ments have come to power in many of the States 
and the Sixth Plan is going to be formulated now.    
So, Sir, it is my suggestion, that there must be a 
commission which can go into the question of 
how to develop the Adivasis and  the Harijans 
and the other backward classes.    More than   
fifty percent of the people are living below the 
subsistance level and the planning in the country 
does not take care of these people. The important 
question is how to raise the standard of living  of 
these people.    We must make the planning body 
stronger to take care of all these problems.    One 
of the obstacles in the development of these 
people is the bureaucratic set-up in the country. 
We have   tried   to impose   programmes from 
above and we have never   tried to consult the  
Adivasi or the Harijan people or the non-official 
sections.    Institutional credits are being provided 
in this country. But it is unfortunate that in credit 
societies we have forgotten new strategy of 
organising the LAMPS to take non-official 
Adivasis as members or as chairmen.   At the 
same time, the expansion of the economic de-
velopment of the society has taken place, now the 
apprehension is whether the land distributed  to  
Harijans  under  20 point programme can be 
returned by them   in view of recent report of 
atrocities.    The State   Governments are not 
implementing these policies.   How can you 
expect any development  under  such  
circumstances. (Time bell rings). Sir, one minute 
more, and I  will   conclude.   The   Commission   
on Rights I welcome.   But it is for another 
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purpose. It will not serve the purpose of 
development of the Adivasis. I have quoted 
from the report of  the US Commission on 
Rights. If we see the Protection of Civil Rights 
Act of 1955, what does it say? It mentions 
mainly the rules and principles regarding 
untouchability. But is it sufficient to develop 
the Adivasis  and the Harijans? So it is 
necessary that this commission must be 
strengthened. More finance should be put into 
it. We must be determined that within ten years 
we must bring about literacy to Adivasis and 
Harijans to a high level. We must make 
provision for their scientific development, for 
having more craft-oriented education for their 
economic rehabilitation, for land programme, 
and so on. We are in a vicious circle of poverty. 
We cannot develop a better society, unless we 
develop them economically, until we take it 
seriously. So I believe that the hon. Home 
Minister will take the initiative to make this 
committee more strengthened and to have a 
parliamentary committee for Scheduled Castes 
and another one for the Scheduled Tribes and 
other backward classes. 

With these words, I thank you. 

SHRI P. RAMAMURTI (Tamil Nadu): Sir, 
it has been a ritual over since this Parliament 
was constituted to have an annual debate on 
the Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes. I do not know 
whether all these debates all these years have 
served any purpose at all. They have not served 
the purpose because we do not go into the root  
of the whole problem. 

In this country there have been social 
reformers right from the time of Nanak. There 
have been social reforms who have been 
thundering against untouchability. Swami 
Vivekananda thundered against untouchability. 
In my own State, for example, a great 
Vaishnavite reformer by the name Ramanuja 
came on the scene. Vaishnirvism was born in 
our State after Ramanuja came on the scene. 
He also thundered against untouchability. He 
went 

to the extent of saying that if a person asks 
another Vaishnav person as to which 
community he belongs, he comments: "He is 
guilty of having cohabitation with his mother." 

This is how he condemned a person who 
asked another person as to which caste he 
belonged. And Mahatma Gandhi came on the 
scene and he started the Harijan movement. 
Here is our Constitution which has abolished 
untouchability. On paper, untouchability has 
been abolished altogether. Despite all these 
things, we find today we are still debating the 
question of Harijans and the atrocities that are 
being committed on the Harijans and again and   
again    we are debating it. 

In this connection, I would like to point out 
that whenever such atrocities are committed on 
the Harijans, if the reports made by those who 
have inquired into who have been abetting these 
crimes, are collected and placed on the Table of 
the House, it will serve no purpose whatsoever. 
I would like the Home Minister to bear this in 
mind. Noting, as we do—that the Police 
Department and the various officials are 
intimately connected with the upper castes in 
the hierarchy of the society —it is absolutely 
useless to have any reliance or to place any 
credence on the reports that they submit to the 
Government. Unless we have an independent 
agency which will inquire into all these 
incidents and unless we have a report on the 
basis of that inquiry sent by that independent 
auhority, it serves no purpose whatsoever. That 
is by the way. I am coming to the root of the 
whole question. Why is it that in spite of all 
these things, untouchability continues to exist 
and the caste system continues to exist ? Why is 
it so ? Unless we recognise that there is an 
economic basis at the root of the whole problem 
and unless we also have a clear problem and 
unless we also have a clear perspective as to 
how that root has got to be completely 
obliterated, we shall not be able to solve that 
problem at all. We  will 
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[Shri P. Ramamurti] 
have debates only year after year. Now, I would 
like to point out that there is an intimate   
connection   between   the   caste system  as  it  
exists  and particularly the untouchability system 
as it was evolved in this country and the 
economic exploitation, the slavery and the feudal 
exploitation.  In this country, the caste system, 
and   particularly untouchability, has become a 
big weapon by means of which you are able to 
continue the economic exploitation   of the   
Harijans   and   the   weaker sections  of the 
society. Today, when a certain amount of class 
consciousness has risen among these people and 
they begin to fight also, then this caste system 
happens to be a weapon in the hands of the upper 
classes—I  am  talking  of the  classes—to divide 
the toiling people, to sow seeds of disruption in 
the unity of the toiling people and  to use this 
weapon  to fight them. This is what has 
happened.  Sir, if the landlords happen to come 
from a particular caste or community and the 
peasants belonging   to   different   communities   
including his own community join together and 
fight the landlord, then the landlords are able to 
create a division amongst the fighters by saying:    
Why do you join such and such a community ? 
They are a lower class people. Why do you join 
the Harijans ? Therefore, in our country, during 
the last few years, this question of untouchability 
and this question of Harijans versus non-Harijans 
has become a peculiar weapon in the hands of the 
land-owning classes to fight the growing 
consciousness among the Harijans, the growing 
consciousness not only among  the  Harijans but  
also the landless  labour who  may come from all 
communities. So, this is the basic problem with 
which we are concerned.  Sir,  tears are being  
shed  by the Congress Benches about what is 
being done during  the  last  three  or  four  
months. In this also, there is a particular charge 
that is made. I am amazed at it. In this also, the 
atrocities committed against the Harijans in Bihar 
are quoted. The atroci- 

ties committed on the Harijans in U.P. perhaps 
might be quoted. But why do you not quote the 
atrocities committed against the Harijans in 
Andhra Pradesh ? Why do you not quote the 
atrocities committed against the Harijans in 
Mysore ? Did they not appear in the 
newspapers in-recent times ? Why do you 
make a discrimination ? If the atrocities are 
committed against the Harijans in Andhra 
Pradesh, you don't mention them because the 
Vengal  Rao  Ministry  is  there. 

(Interruptions) 

SHRI RABI RAY: Since you are 
politicalising the whole thing, you must take it   
You cannot have it both ways. 

SHRI P.  RAMAMURTI:   I am not 
trying to hit at you. I am presenting the picture 
as it is. If it hurts you, I cannot help it. Why do 
you make a discrimination between all these 
things ? Why do you mention only Bihar ? I am 
seeing that here from morning till evening, the 
other side of the Benches is talking only about 
Bihar. (Interruptions) All that I am saying that 
that I do not want to make any distinction. I am 
talking of the atrocities committed in Bihar, in 
Uttar Pradesh, in   Mysore   and   elsewhere. 

[The Vice-Chairman (Shri Shyam Lar Yadav)    
in    the    Chair] 
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SHRI P. RAMAMURTI: Therefore, you are 
talking of the problem. I am saying that you 
should go to the core of the problem. These 
atrocities are happening in every part of the 
country excepting in those States—I want to 
emphasise this 'excepting in those States'—like, 
for example, West Bengal or even I would say 
Tamil Nadu today or Kerala, where a social 
reform movement has been developed not on 
the basis of uplifting the Harijans but on the 
basis of asserting the self-respect of the 
downtrodden, rousing their consciousness. In 
Tamil Nadu, for example, E. V. Ramaswamy 
Naicker started the self-respect movement not 
by telling the upper caste people that you have 
got to be considerate towards the Harijans but 
by telling the Harijans that you have self-
respect, you have also got your self-respect and 
assert that self-respect. And where such 
movements during the last so many years were 
there and where those people have begun to 
assert themselves and bigger movements of 
assertion have come, you find that such 
atrocities are not easily indulged in. That is one 
aspect. But here it takes a different form. It 
takes on the class conflict, the exploiting versus 
the exploited classes. Here in Tamil Nadu also 
some incidents took place where the Harijan 
women and children were burnt. But they were 
burnt not because they were Harijans but they 
were burnt because they were the members of a 
militant agricultural labour organisation which 
the landlords could not tolerate. Therefore, 
such things have happened there also. I do not 
deny that. Therefore, Sir, when such people are 
shedding such copious tears, all that I want to 
point out is that this problem is not going to be 
solved by any amount of discussion in this 
House, by any number of commissions that you 
may appoint. What are these commissions 
going to do ? Somebody is asking for new 
commissions. What are these commissions 
going to do ? We know the problem. We know 
how they are being attacked. I am also sure that   
such  attacks  are  going  to  mount 

hereafter. Why ? And I am not surprised that 
after the last elections, such attacks are 
mounting in State after State. Why ? Somebody 
was saying as if these things are new and 
happening now. What happened during the last 
30 years throughout the country, nobody says. 
They speak as if everything was good all these 
30 years. What happened during the emergency 
? Were not the attacks against the Harijans and 
the weaker sections of the society concentrated 
not only by the landlords but also by the 
administration itself, the police administration 
itself ? What is the number of atrocities that 
have been committed   against   these   people.. 
. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Order, please. 
Let him conclude. 

SHRI P. RAMAMURTI: Why do you try to 
white-wash all these things ? Don't try to 
white-wash all these things. You are the 
loudest in shouting, "We are the champions of 
Harijans; we are the champions of weaker 
sections of the society." By shouting you 
cannot wash off the sins of the last 30 years of 
misrule. You cannot wash out the sins.. . 
(Interruptions) Sir, I am not yilelding. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Order, please. 

SHRI P.RAMAMURTI: I do not want these 
interruptions. If they cannot take something in 
a chivolrous way, that is not the way.. . 
(Interruptions). I am speaking for you. You 
answer me. You have got a right to answer. 
You have got so many people to speak. 
(Interruptions). 4 P.M. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please do not disturb. 
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mission  which  has  reported  that  there was  a    
Government    in a  State which had the political 
will and within a few months   of  its   coming   
into   existence in 1967  and   1971   lakhs  of 
acres  of land were   distributed    among   the     
landless labourers  in   West Bengal.    The lack 
of political  will   arose  not  only   because of 
the collusion between the landlords and 
officials—that is one aspect of it—but also on 
account of the character of the Governments that 
had been set  up in  all these   States,  which  
were  States of the landlord,   States   of  the   big   
monopoly capital.    Therefore,   where  can   we   
get that  political  will which  will  overcome the 
obstacles placed by these officials and be able to 
implement these laws?    For example the 
emergency was there.    Who were    the   victims   
of   the   emergency? We  are  talking   of the   
implementation of  the   Minimum   Wages  Act;   
we   are talking  of the  implementation  of Land 
Reforms    Act.    Now,    who    were    the 
victims  of the  emergency?    Apart from this, 
we want to conduct the agricultural labour 
movement in   Tanjoore; we want to conduct the 
agricultural labour movement   in    Kerala;   we   
are    conducting agricultural labour movement 
in Andhra Pradesh.    In  Delhi,  for  example,    
Miss Sri Lata was picked up and put in  jail. 
What  was her crime?    Her crime was that   she   
had  gone   and   organised  the agricultural 
labour movment in Shrimati Indira   Gandhi's   
farm.    That   was    her only crime and for that 
she was picked up and put in   jail under  MISA 
immediately after the emergency.     Therefore, 
Sir,  the whole question  is,  if   they are 
serious—and  I  am   serious  about  it;   I am 
absolutely  serious—this problem    of the    
Harijans has   got to be   tackled on a war looting 
and this can only be tackled by our   going out, if 
we are really serious about it, and not by 
shedding crocodile tears over the conditions in 
which they are.   All these tears will mean 
crocodile tears.    Unless   we   are   able   to   go   
to the   agricultural    labourers    everywhere, 
unless we are able to go to   the  Adivasis, 

unless we are able to go to the Harijans and tell 
them what their rights are and tell them how 
their rights are being exploited on a social basis 
as well as on a class basis and unless we rouse 
their sense of self-respect and make them fight 
against this exploitation, we cannot improve 
their lot, we cannot bring about their emanci-
pation. It has to be    done by their own effort;    
it   cannot   come   from   above. By any amount  
of    talk    you    cannot improve the situation.    
To ask the Home Minister  or  any  Government  
to   bring about their emancipation is just to hit 
the head-lines   and   these   things   will     not 
succeed.    Therefore,   I would even now say 
that if they arc serious, I would welcome them.    
If they are serious, let them go to the villages.    
We will be prepared to     co-operate     with    
them.    It     may be from the Congress Party or 
the Communist Party or the Janta people, we are 
prepared to co-operate with anybody who is  
prepared  to  go   to  the  villages  and organise  
agricultural   labourers  and  the Harijans and 
make them assert through their co-operative, 
constructive and concerted  effort.    Otherwise,   
I  am  afraid, there may be more repression   and 
more atrocities committed against them.     They 
have to assert themselves and by an or-nised 
effort, they will   be able    to   bring about 
emancipation for themselves.   They will be able 
to liberate themselves.    This is the approach of 
our party to this problem and if this approach is 
adopted by those   people  who   profess   so   
much   of sympathy for the Harijans,  I would be 
glad; otherwise, I would take it that this show   
of sympathy  is just like  shedding crocodile 
tears in   order to  hit the headlines.    Thank you. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV):  Mr.  Havanur. 

SHRI NARASINGHA PRASAD NANDA:   
Sir,... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : Please take your  seat. 
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SHRI NARASINGHA PRASAD NANDA 
: Please listen to me. I am raising a point.. . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : Kindly resume your seat. 

SHRI       NARASINGHA     PRASAD 
NANDA: Please allow me to state.. . 
{Interruption!.)   Kindly   listen. 

THE     VICE-CHAIRMAN      (SHRI 
SHYAM LAL YADAV): No, Mr. Nanda. 

'I have requested Mr. Havanur   to speak 
-and the Member is standing. So, please 

resume your seat. 

SHRI L.G. HAVANUR [(Karna-taka) : Sir, 
we are now discussing the report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1973-74- This 
report was required to be placed on the Table of 
the House by the President and I doubt very 
much whether this report has been placed by the 
Government. We are now discussing this report 
on a motion by a private Member. I raise an 
initial and fundamental objection to the 
discussion of this report unless the Government 
says that it shall be discussed as required by 
Article 338(2). Now, the reports of the Commis-
sioner are being placed almost every year from 
1951, but the Government, whether this 
Government or the previous ones, have not 
taken the requisite measures for the eradication 
of untouchability and the abolition of the caste 
system. Unless we abolish the caste system, as 
we had done under Article 17 abolishing un-
touchability, the caste distinctions are bound to 
continue in the Hindu society and we cannot 
eliminate untouchability. Castes are social 
categories based on heridity and so long as we 
accept the principle of hierarchy, one caste 
above the other, and the Scheduled Castes being 

at the bottom of the hierarchy, it is not possible 
to achieve an egalitarian society. The 
Constitution, in its Preamble and in the Chapter 
relating to Fundamental rights, has guaranteed 
equality of opportunity and equality of status to 
all individuals. Unless we ensure equality 
among all the castes, there could be no equality 
among individuals. The caste system has its 
sanction in the Hindu religious scriptures. So 
long as we continue endogamy in the system, 
the caste groups are bound to continue and so 
long as we follow the religious and the ritual 
purity or the distinctions, untouchability cannot 
be eliminated. The caste system is opposed to 
the principle of democracy. It knows no 
principle of equality at all. There could be no 
equality in the political and social life unless 
there is equality in the economic field. The caste 
system, as such, is not opposed to our very 
Constitutional prescriptions. In November, 
1949, when the Constitution makers adopted the 
Constitution, they did not want to abolish the 
caste system, but they wanted that some under-
privilaged communities or castes should be 
uplifted by making them strong enough to fight 
against the Hindu superstitious beliefs and to 
fight against traditionalism. But the measures for 
their upliftment have not been undertaken in the 
desired direction and in an adequate manner. 
One who goes through the Constituent Assem 
by debates is bound to believe that even in the 
Constituent Assembly, there were caste 
tendencies and there were vested interests who 
did not want the abolition of the caste system. 
Therefore, Dr. Ambedkar had to yield to the 
pressures of the orthodox Hindus who were in 
large number on the Constituent Assembly and 
he agreed for reservations. I could recall the 
days of 1932 when Dr. Ambedkar wanted 
separate electorates for the Harijans, the 
Muslims, the Christians, the Parsis and others. 
Mahatma Gandhi persuaded him to accept 
reservations and not separate electorate. Now in 
spite of 30 years' working of the Constitution 
not 
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one problem of the Scheduled Castes, not one 
problem of the Scheduled Tribes, not one 
problem of the backward classes, minorities 
like the Muslims and Christians has been 
solved and we have got to •evolve a method or 
a procedure by which there should be no 
distinction between one group and the other, 
between one man and the other. This could be 
done by abolishing the caste system and by 
providing equal opportunities to all the castes 
and religions based on their population. That 
was a principle that was adopted during the 
British regime. The Britishers could rule the 
country, because they satisfied every section, 
every community of the Indian society. 

SHRI KALI MUKHERJEE : Let us bring 
them back. 

SHRI L. G. HAVANUR : If you don't 
introduce this, they will come here. If you don't 
introduce this whether it is the Britishers or the 
Muslims, whoever it might be, they will come 
here. You are inviting them. You invited the 
Muslims. Unfortunately, when the Hindus 
followed the principle of inequality, the 
Christians came in prominently, because they 
followed the principle of equality. The 
principle of equality is enunciated in Islam and 
in Christianity. Well, our neighbours, the 
Pakistanis, are there. They are going to 
embrace us and it will not be a wonder, 
gentleman, when, we the weaker sections, 
come what may, may be a danger to the Hindu 
society. Then, Hinduism will be in danger and 
in mat event you have got to thank yourselves. 
Sir, my submission is that some of the 
gentlemen are not prepared to realise the 
feelings that some of us have for the Hindu 
Society. They want to provoke our feelings by 
saying that we could invite the Britishers. We 
did not invite the Britishers. In those days when 
Islam or Christianity came here, it was not the 
Harijans or the Girijans or the backward classes 
who were ruling the country.    It was the     
upper 

strata which invited Islam and Christianity. If 
you want to keep us at the bottom, well you are 
inviting the foreigners and in that event we 
shall have to wage a war against you. If the 
political positions are not for us, if the 
Parliament is not open to us, if the Parliament 
is not giving us an opportunity to express our 
feelings, we shall have our own parliament. If 
you do not implement the measures, if you do 
not satisfy the hopes and aspirations of our 
people, well, we shall have our own secretariat, 
our own legislature, our own government. If 
you want it, we shall give it. 

Now I want to come to the relevent point. 
THE VICE-CHAIRMAN (SHRI SHYAM 

LAL YADAV) : Please wind up. 
SHRI KALP NATH RAI : It is his maiden 

speech. 
THE VICE-CHAIRMAN (SHRI 

SHYAMLAL YADAV) : No, no maiden 
speech. (Interruptions). I would like to tell Mr. 
Kalp Nath that he should not make such cheap 
remarks every time. If the Member takes so 
much time, it cannot be helped. Time is 
allotted to all the parties and we go according 
to that. 

SHRI L. G. HAVANUR  :    I    was 
attentively listening to the speech of my 
predecessor, Mr. Ramamurti, and I was 
attentively listening to the reply of the hon. 
Home Minister, Shri Charan Singh, on the 
Belchi issue. I fully agree with the opinion of 
both of them that unless we abolished the caste 
society we cannot eliminate untouchability. 
And unless we abolish the caste system, we 
cannot avoid the atrocities. These atrocities on 
the weaker sections like the Harijans and the 
Girijans are bound to continue so long as we 
sustain the caste system. Our Hindu society 
sustains inequality. It is a part of the Hindu 
society to treat some sections as inferior to 
others and in this social scale of honour, one 
sec- 
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tion is sitting at the top and the others crushed 
at the bottom. So long as this heirarchical 
gradation continues, untouchability is bound to 
continue and the atrocities on the Harijans are 
bound to continue. They shall continue in 
perpetuity, because under our Constitution, 
although the reservations in Parliament and the 
State legislatures were intended only for a 
period of 10 years initially, they have now been 
fex-tended to a period of 30 years. But it shall 
go on in perpetuity. So long as untouchability 
continues, so long as backwardness continues, 
reservation has got to continue. None of us is 
interested in removing inequalities ; none of us 
is interested in abolishing the caste system. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : Please conclude. 

SHRI L. G. HAVANUR : Insinuations and 
provocations are now being made by some hon. 
Members. I am a new-comer; I have had no 
experience of such insinuations and 
provocations. On a subject like this one cannot 
speak without offending the feelings of some of 
the Members here because this House is 
composed of all manner of people— people 
drawn from all strata of society. If I say that I 
come from the bottommost section and I 
express my feelings, I am bound to wound the 
feelings of those who are the exploiters, who 
have been exploiting us. But one should have a 
dispassionate and objective approach. One who 
has a sense of social justice would bear with 
me. We shall not allow exploitation hereafter. 
The hon. Member who just now went outside 
said that I should have a Harijan Prime Minister 
or a Harijan President. I think that day is not far 
off. 

Lastly, my submission is— the hon. Home 
Minister is here—-that Article 338 says that so 
far as this problem is concerned, 

references to the Scheduled Castes and 
Scheduled Tribes shall be construed as 
including references to other backward classes 
and also to the Anglo-Indian community. 
Under Art, 340, within a period of 5 years from 
the coming into force of the Constitution, the 
President of India was required to appoint a 
Backward Classes Commission. That 
Commission was appointed in 1953 under the 
chairmanship of Mr. Kalelkar, who was a 
Member of this august House during 1953—
55. The report of that Commission has not 
been accepted by the Central Government. 
Although the Janata Party, in its election 
manifesto, has stated that the Kalelkar 
Commission's report would be implemented, I 
would suggest that that report is obsolete. It did 
not conduct socio-economic survey. It did not 
collect any statistical data. It went on the sole 
basis of castes or on the principle of hierarchy. 
It was rejected by the Central Government in 
1956 by the then Home Minister, Shri Pant. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please conclude. I call upon 
the next speaker, Shri Swami-nathan. 

SHRI L. G. HAVANUR : I feel that the 
promise of the Janata Party that the Kalelkar 
Commission report should be implemented 
may not be a bonafide and genuine promise. 
My appeal to the hon. Home Minister is that he 
should appoint one more Commission for 
identification of the backward classes 
throughout India. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : That is all. I think the point is 
quite clear. Mr. Swaminathan. 

SHRI V. V. SWAMINATHAN (Tamil-Nadu) 
: Mr. Vice-Chairman, Sir, I must first refer to 
the status of the Commissioner for Scheduled 
Castes and Scheduled Tribes. He says he has 
been stripped of 17 Regional Offices and he is 
not commanding  the respect that he  is 
expected  to 
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command under the Constitution.    It is true, 
Sir, that this post of the Commissioner for 
Scheduled Castes and Scheduled Tribes is a 
decorative post.    He says he is not supplied the 
annual reports of the Liaison Officers. This is 
necessary under the Constitution.    The post of 
the Commissioner for   Scheduled     Castes  and    
Scheduled Tribes should be made more 
commanding and respectable.    If the 
Commissioner of Scheduled Castes and 
Schduled    Tribes asks the State Governments 
to furnish him with some facts and figures, not 
all die State Government do furnish him with 
the facts and figures; some State Governments 
do not furnish the facts and figures for years   
together.    As  my   colleague,   Mr. Ramamurti 
said, if any atrocity is committed against the 
Harijans, we have to rely on the report sent by 
the officials.    The Commissioner should have 
an independent organisation of his own for 
investigating such things, if necessary. 

With regard to educational facilities and -
economic development, in the Report there is a 
reference to the Aligarh Muslim University 
Medical College's refusal to reserve the 
stipulated percentage of seats for the Scheduled 
Castes and Scheduled Tribes. It is very 
regrettable but I may point out that same is the 
case with the All-India Institute of Medical 
Sciences, New Delhi, the Post-Graduate 
Institute  of Medical Education and Research, 
Chandigarh, the Sainik Schools under the 
Ministry of Defence and also the Kendriya 
Vidyalay Sanghatan under the Ministry of 
Education. All these institutions, private or 
Government, do not provide the requisite 
representation of 15 to 20 per cent of the 
Scheduled Caste and Scheduled Tribe students. 
This is a pitiable thing and it is very important 
that the Minister of Home Affairs must devote 
his attention to this matter and see that these 
universities Indian Institute of Technology, 
Institute of Management and schools are 
persuaded to give them due representation. 

Sir, I want to submit that the meetings 
between  the appointing authorities and the   
Liaison   Officer   are   not   frequent. Also,  the 
meetings of the Departmental Promotion   
Committee are not conducted frequently with  
the  result  that  promotions,  as  and when  
necessary,  are  not taking place.  Cases of de-
reservation of (reserved)   vacancies   are   
increasing   year by  year  and  the  tendency  
among  the appointing authorities to ignore the 
rules and seek ex-post facto approval of 
appointments   in   the   de-reserved   vacancies   
is increasing. This menace has to be curbed. 
Also,   frequency   of periodical   meetings 
between the Liaison Officer and the appointing 
authorities  and also  the meetings of the 
Departmental Promotion Committees must be 
as much as possible. 

Sir, apart from this, rules for appointments, 
promotions and reservations for the Scheduled 
Castes and Scheduled Tribes are not being 
observed in many Government offices and 
public sector undertakings. In as many as 15 to 
20 public sector undertakings the rules are not 
being observed. In the Report there is a 
reference to Hindustan Steel Limited and 
Indian Airlines Corporation not being prepared 
to observe or comply with Government 
instructions regarding promotion of Scheduled 
Castes and Scheduled Tribes because, 
according to them, there is already an 
agreement between the management and the 
trade union. There should be strict instructions 
from the Government about this and, if neces-
sary, a warning to Hindustan Steel and Indian 
Airlines that agreements between their 
managements and the trade unions should not 
have precedence over and against Government 
orders. 

Sir, the Home Ministry should set up a 
separate cell to assess how many students are 
admitted into the medical colleges and the 
post-graduate institutions and what is the 
percentage of their passes and failures ? 
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Shri V. Swaminathan] Sir in some States 
special classes are conducted to coach 
Scheduled Castes and Scheduled Tribes 
students appearing for Medical College 
examinations. This coaching should not be 
confined merely to IAS examinations and 
professional colleges. Coaching must be 
extended for preparing the Scheduled Caste and 
Scheduled Tribe candidates for the Steno-
graphers' and Assistants' examinations. We see 
that in most of the departments, stenographers' 
posts reserved for the Scheduled Castes and 
Scheduled Tribes are de-reserved because they 
are reported not qualified. Therefore, there 
must be special coaching for the Scheduled 
Castes and Scheduled Tribes so that they can 
get qualified and get more of these jobs. About 
their representation in the Judiciary, I want to 
submit that when Dr. Ambedkar could be one 
of the founding fathers of our Constitution, 
there should be no difficulty in selecting 
candidates from the Scheduled Castes and the 
Scheduled Tribes to occupy positions in the 
High Courts of our country. Very rarely do we 
find it now. The Tamil Nadu High Court has 
got one Harijan as a High Court Judge. So it is 
time for the Central Government to see that the 
persons belonging to the Scheduled Castes and 
the Scheduled Tribes also represent the 
Judiciary. 

About the list of the Scheduled Castes and 
the Scheduled Tribes, I would say that we have 
to revise it and publish it again. From page 269 
of the Report I find that the Ministry of Home 
Affairs have laid down certain points which 
should be observed when caste certificates are 
to be issued. If a person belonging to a 
Scheduled Caste or a Scheduled Tribe migrates 
from one part of a State to another part of the 
same State, he is declared as such. But, 
suppose, the same citizen belonging to 
Scheduled Caste or a Scheduled Tribe migrates 
to another State, he is not given the benefits of 
a 

Scheduled Caste or a Scheduled Tribe. If it is 
so, the instructions of the Home Ministry are 
highly unconstitutional and discriminatory. 
Wherever he goes, a person belonging to a 
Scheduled Caste or a Scheduled Tribe must be 
declared as such. Otherwise, he would not be 
able to get the benefits. Sir, we had been to 
Bihar some months ago. What we found was 
mat on one side of the river in Bengal, one 
caste is classified as a Scheduled Caste, but on 
the other bank, which is in Bihar, that particular 
caste is not classified as a Scheduled Caste. So 
we have to prepare a consolidated list of the 
Scheduled Castes. and the Scheduled Tribes. 
There is a constant and continuous pressure 
from barbers, washermen and also fishermen 
insisting upon the States to declare them as 
belonging to the Scheduled Castes. But it is for 
the Commission for Scheduled Castes and 
Scheduled Tribes and the Ministry of Home 
Affairs to re-classify the revised list and see 
that, if necessary, these castes are also included 
in the Scheduled Castes. 

About the re-conversion, where a person 
belonging to a Scheduled Caste gets converted 
to a religion other than Hinduism to or Sikhism, 
then re-converts himself back Hinduism or 
Sikhism, he will be deemed to have reverted to 
his original Scheduled Caste. There is no re-
conversion process, there is no institution which 
can reconvert. Unless there is some mechanism, 
some institution for re-conversion from one 
religion to another, it will not be operative. 
There on the same page, in sub-clause (ii), they 
have said that in the case of a descendant of a 
Scheduled Caste convert, the mere fact of 
conversion to Hinduism or Sikhism will not be 
sufficient to entitle him to be regarded as a 
member of the Scheduled Caste, but he must be 
declared as such by the people residing in the 
area. It is very difficult. It is vague. The Home 
Ministry must prescribe some competent 
authority, like the Revenue Divisional Officer or 
some other 
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officer, to certify that even after conversion, or 
re-conversion, so and so belongs to a 
Scheduled Caste. 

Regarding the encouragement of inter-caste 
marriages between the Harijans and the non-
Harijans, usually cash and gold medals are 
given in some States; other States do not 
follow this. But, the cash and gold medals 
alone cannot wipe out untouchability. They 
must start long term and short-term 
incentives—some benefits in education, 
employment and also allotment of houses or 
housesites or land— which     can  wipe  out     
untouchability. 

And, as my colleauge, Mr. Ramamurti, said, 
by mere commissions and legislations we 
cannot wipe out untouchability. In Tamil Nadu, 
there was one great woman poet, Avvai. She 
said that there are two castes, man and woman. 
But in the Constitution, there is only one caste; 
even that difference between man and woman 
disappears and only one caste is recognised. 
We have to wipe out illiteracy and superstition. 
Not only Periyar Shri E.V. Ramaswamy but 
after him our great beloved leader who is called 
'.Anna' and also the present Chief Minister of 
Tamil Nadu (Shri M.C Ramachandran) have 
carried on propaganda, emphasising the 
importance of equality, that untouchability 
should not be observed in any form in any part. 
So, it is for all of us not to depend on 
legislations but to carry on social propaganda to 
wipe out untouchability and to bring about the 
upliftment of the Harijans and tribes to the level 
of economically forward classes. 

PROF. N. M. KAMBLE (Maharashtra): 
Before I speak on the Report proper, I must 
register my strong protest against the way this 
particular Report has been brought in for 
discussion. As a matter of fact, under art. 338 it 
is obligatory and it is a special feature of article 
338 that a Special officer is appointed by the 
President to investigate all the matters relating 
to   the  sefe  guards   that  are  guaranteed 

under the Constitution to these people and to 
report to the President upon the working of 
these safeguards. And, it is the President, as a 
matter of fact, who, through the Home 
Ministry, brings the Report to the House. 
Unfortunately, I do not know why a private 
Member, under rule 176 of the Rules of 
Procedure, has brought this particular matter. 
This shows the utter callousness on the part of 
the Government in treating this particular 
Report and its apathy towards the Scheduled 
Castes and the Scheduled Tribes. Thus giving a 
go-by to the Constitution by twisting the article 
and bringing it under  the Rules  of Procedure. 

Sir, as Mr. Ramamurti pointed out— and I do 
agree with him—the discussion of these 
Reports has become a ritual. Every year, the 
Reports are discussed a lot of heat is created 
from both sides, the Members condemn this 
particular practice of untouchability and 
everything is over. It is just like "Men may 
come and men may go; I go on for ever." Like 
that, the Reports may come, may be discussed 
and may go, but these things go on for ever. We 
sometimes blame this particular party, 
sometimes that particular individual and they 
talk of 30 years of Congress rule. But let me 
point out that it is not for 30 years, but it is for 
3,000 years that this particular practice is going 
on. The founding fathers of the Constitution 
laid stress on this, and they were having a very 
high hope that after 10 years of the 
implementation of this Constitution, all these 
safeguards would go away and the Scheduled 
Caste and the Scheduled Tribe people would be 
brought on at par with the other people. But, 
unfortunately, immediately, in the year 1959, 
we had to bring in the Eighth Amendment to the 
Constitution and instead of 10 years, 20 years 
was inserted. Again in 1969 we had to bring in 
the Twenty-third Amendment and instead of 20 
years, we inserted 30 years. I think that the time 
is not very far off when we will have to make it 
40 years, 50 years and so on. 
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[Prof. N. M. Kamble] 
i  a  criticism  from  some  people, both  

from  the  High  Castes  and those who are, so to 
say, the   non-Scheduled Castes,   that    the  
untouchables  want   to remain untouchables so 
that they can take advantage   of     these      
safeguards.    Sir, may     I   ask   you.   Does   any    
untouchable feel that he should remain an   un-
touchable throughout his life?     On the other 
hand, it is a slur, we say; it is a blot, we say.    
With all this, these things are going on.    Some 
people were blaming the Congress Government.    
My friend,  Mr. Ramamurti, asked "What were 
you doing for 30 years ?"   And my friends on the 
other side are saying that they are    the 
champions of the Scheduled Castes.    But the 
things that are happening for the last three or four 
months   will   show that it is not a particular 
Government but it   is the approach of this present 
Government towards  the problem  that matters.   
As the Leader of the Opposition has just now 
pointed out, that the present Government 
probably is under the impression that the 
Scheduled Castes people and the Scheduled 
Tribes people and these   weaker sections of the 
society, may be taken for  granted. Not only that,  
their  followers  are now openly saying "It is our 
Government; we can   take  back our  lands which      
were allotted to the Scheduled Castes".   This 
impression the Janata Party is not in a position to 
wipe out from the minds of the people.    It is a 
matter of shame on their part, as a matter of fact, 
that not a single individual from their party or 
their allies like the DMK, the AIADMK, the 
Marxists, the Akalis—I do not know how many  
there  are—has  come  forward   to condemn the 
atrocities of this type that are going on for the last 
three or four months.    It is nothing but mass 
murder. 

 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh) : In the last 30 years. 

PROF. N. M. KAMBLE: Yes, 30 years. I am 
not going to spare anybody. It is not a question 
of the Government; it is a question of the 
society to which you belong. At the same time, 
it is a question of the Government's approach 
towards this problem. And your approach is 
known to all the people, especially to the 
Scheduled Castes and Scheduled Tribes. 

SHRI V. V. SWAMINATHAN : Mr. Vice-
Chairman, Sir, the atrocities and other things 
are sought to be politicalised. It is not that the 
DMK and others were silent. We have referred 
to them. It has been referred to the 
Commission also. 

PROF. N. M. KAMBLE Thank you so 
much. 

SHRI JANARDHANA REDDY : You have 
politicalised them enough. 

SHRI NAGESHWAR PRASAD SHAHI : 
For them it is a political stunt. 

PROF. N. M. KAMBLE : The Scheduled 
Castes and Scheduled Tribes people are socially 
segregated and suppressed, educationally 
deprived and deceived, economically externed 
and exploited and politically stranded, shelved 
and subjugated. For their upliftment, they being 
the weakest of the weak, the Constitution has 
provided these safeguards. So on all these 
planes, they require social justice, they require 
economic justice and they require political 
justice also. But the question is why, in spite of 
independence, in spite of having our own 
Government, we are not in a position to solve 
this problem. Let us, not as a Government but as 
a nation as a whole, look at this particular 
problem. Have we got any national policy for 
this particular problem? Do we accept that this 
is a national problem ? And if we accept that 
this is a national problem, then we must find out 
a national solution for it. It is no use simply 
blaming this party 

PROF. N.M. KAMBLE: Earlier also 
there were, but ..........................................
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or that party. As the hon. Home Minister said, it 
is the social structure of the Hindu society 
which must be blamed. Well, if that is so, then 
what are the efforts of the Government to 
change this social structure ? We have got the 
same old formula of giving alms to these 
people. And if they start asserting their rights, 
the atrocities are committed. It is not the 
Congress Government, it is not the Janata 
Government, but it is some other Government; 
from whom encouragement is there. From what 
sources and from what quarters it comes, 
everybody knows. So, let us not blame a 
particular Government ... 

THE   VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV)    : One minute more. 

PROF.   N. M.   KAMBLE   :    As  my friends 
pointed out from this side and that side, 
untouchability is the crux of the whole problem. 
Under Article   17  of the Constitution  we have 
declared from housetops that untouchability is 
abolished  and  its practice in any form will be 
dealt    with according to the law   and one who 
practices   untouchability   will   be   punished. 
With all these provisions the present position  
remains  the  same.    On  the  other hand,   
things   are  getting  from   bad   to worse.    And 
that is only because what we profess, we do not 
practise; what we promise, we do not perform, 
and then go on blaming this Government or that 
Government.    We do not have the political will, 
and, as I said, we do   not treat this as a national 
problem.    At the time of framing the 
Constitution it was accepted as a national 
problem; otherwise, there would not have been 
any provision regarding the Scheduled Castes 
and Scheduled Tribes.    If I go through some of 
the pages of this report . . . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : Please do not take up any 
more points. Please wind up now. 

PROF. N. M. KAMBLE : I am touching this 
important point because my friends 

there raised some question. Sir, appointment of 
special officer for Scheduled Castes and 
Scheduled Tribes is made under the 
Constitution, but we know how this particular 
office was stripped of its authority, and now 
there is a move for the appointment of a Civil 
Rights Commission. Well, if that is so, I would 
like the Government to come forward with 
some details and state what authority this 
Commission will have otherwise amalgamating 
all the commissions together is nothing but 
bypassing this particular problem of the 
Scheduled Castes and Scheduled Tribes. 

THE   VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV) : Shri Rajnarain. 

(Interruption) 

SHRI K. K. MADHAVAN (Kerala): Sir, on 
a point of information. I want to know whether 
Mr. Rajnarain is going to speak as a Minister 
or as a Member of Parliament. 

AN HON. MEMBER : He can speak as a 
Minister. 

 
(Interruptions) SHRI   K. K.   

MADHAVAN      :   Sir, this is a very serious 
matter.    They want to deprive us of the time. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please sit down. The Minister 
is not yielding. 

SHRI N. H. KUMBHARE : Sir, the time 
taken by the honourable Minister should be 
excluded from the time given for the 
discussion. 
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SHRI K.K. MADHAVAN  :    Let the 
Minister speak, but not at our cost. 

"In 30 years nothing has been done for the 
Harijans and they live below the poverty line." SHRI K. K. MADHAVAN : You speak 

about those who live now and    not about the 
dead. 

SHRI N. G. RANGA (Andhra Predesh): From 
what records he is reading ? 
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SHRI G. LAKSHMAN    : It is to get 
more votes .......... (Interruptions). 
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SHRI N. G. RANGA  : Is it so  ? 

SHRI RAJ NARAIN : Yes, It is so; it 
is so. I belong to Varanasi. Even now it is 
so. 

SHRI N. G. RANGA: Even now ? 
SHRI  R. A.   NARAIN:     Yes. 
SHRI N.G. RANGA : Then shame on 

all  of you  in  U.P. 
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***Expunged as ordered by the Chair. 
 

SHRI     NAGESHWAR       PRASAD 
(Continued to speak) 
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THE VICE-CHAIRMAN (SHRI 
SHYAMLAL YADAV): He is on a point of 
order.   Kindly take your seat. 

SHRI K.K. MADHAVAN : My first point is 
whether the Minister is allowed to exceed the 
time allotted to him. My second point is whether 
the Minister is allowed to indulge in cruel 
enjoyment at the expense of the lower sections 
of the society also suffer all sorts of oppression. 

THE VICE-CHAIRMAM (SHRI SHYAN 
LAL YADAV) : There is no point of order. 

These who are fighting for a just cause, will   
have   their   good place in prison. 
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SHRI SRIMAN PRAFULLA GOSWAMI 

(Assam) : Sir, I am on a point of order. 

 
SHRI SRIMAN PRAFULLA GOSWAMI : 

Sir. I am on a point of   order. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): What is your point  
of order   ? 

SHRI SRIMAN PRAFULLA GOSWAMI : 
Sir, we are dicussing some current incidents of 
atrocities on Harijans in our country, in context 
of consideration of the report of Commissioner 
for Scheduled Cates and Scheduled Tribes. We 
cexpect replies from the Ministers on the report 
and about the present situation and not past 
history with politics incidents. But instead  of 
replying to those points, Mr. 
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[Shri Shrimati Prafulla Goswami] Raj Narain, 
being a Minister, was narrating stories about past 
history, avoiding the issues. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : There is no point of order. 

SHRI SRIMAN PRAFULLA GOSWAMI 
: I can also speak about his grand-father. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please resume your seat.    
Nothing will go on record. 

SHRI SRIMAN PRAFULLA GOSWAMI : 
(continued to speak) 

 
SHRI BHUPESH GUPTA : Sir, I am on a 

point of order. I have nothing to say about the 
speech. The point is that the debate is taking 
place on the Report. Some Minister must be in 
charge of it. I take it that the Union Home 
Minister, 

Sh. Charan Singh, is in charge of it. Mr. Raj 
Narain—if you don't mind, you are not a 
Member of this House—is intervening on 
behalf of the Government. He cannot intervene 
in his capacity as a Member because he has no 
locus standi as he is not a Member of this 
House. But, certainly, if Mr. Charan Singh 
allows him to speak on behalf of the 
Government, I can understand that. 
Exceptionally,, Sir, a Minister also intervenes in 
addition to the Minister in charge. Now, Mr. 
Raj Narain is not speaking on the subject in the 
sense in which a Minister should reply or 
intervene. He is taking this opportunity to make 
a harangue on the political situation. Therefore, 
I want to ask, first of all, whether it is proper for 
a Minister, other than the Minister who is 
dealing with this matter, to intervene? Even if 
he did intervene out of the way, whether what 
he has been saying here is. relevant ? His job is 
to answer questions in the light of what has 
been said in the Report and he should defend 
the Government's position. Does not his talk 
here amount to something what the other 
Members can say. Therefore, Sir, Mr. Raj 
Narain is exceeding his authority in this matter. 
Do I understand that Mr. Charan Singh will also 
be speaking ? 

THE    VICE-CHAIRMAN        (SHRI 
SHYAM LAL YADAV)  : Yes. 

SHRI   BHUPESH   GUPTA   :   Then, Mr. Raj 
Narain is only intervening now, and two Ministers 
out of twenty are speaking. 
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SHRI SRIMAN PRAFULLA GOSWAMI : I 
can also say about Mr. Raj Narain's grand-
father. 

SHRI BHUPESH GUPTA : Sir, has the 
Government decided  to filibuster? 

SHRI RAJ NARAIN : Let us go by the rule. If 
a gentlemen of the House repeatedly rises on a 
point of order and wants to hinder the 
proceedings of the House, you are totally 
entitled to say that no point of order is going to 
be allowed. You ask him to sit. down; 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : Let us hear him. 
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SHRI BIPINPAL DAS (Assam) : May I ask 
a simple question   of my friend, Shri 

Raj Narain ? If whatever he has been saying is 
true, why are they afraid of appointing a 
Commission of Inquiry to go into the acts of 
atrocities on the Harijans ? If you have 
conscience, if you are truthful, if you are true, 
come on and have a Commission of Inquiry. 
We will face it. 
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SHRI G. LAKSHMANAN : Sir, hereafter, if 
you call any Member from the Congress side, 
you need not call them by names, but only as 
"points of order". 

 

SHRI DEVENDRA NATH DWIVEDI : Sir, 
I would like to seek a simple clarification from 
Mr. Raj Narain. Mr. Raj Narain has intervened 
on behalf of the Government in the debate and 
in the course of his long discourse, he has made 
certain points. He referred to the role of 
Chaudhuri Charan Singh when he was the Chief 
Minister of U.P. and about his liberal attitude. 
He has referred to that. I would like to ask him 
a simple question. When Chaudhuri Charan 
Singh was the Chief Minister of U.P., Mr. Raj 
Narain had been arrested here in Delhi and he 
was in the Tihar Jail. I had   gone   to   meet  
him  at   that   time. 
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[Shri Devendra Nath 
Dwivedi] 
And no sooner had Mr. ... (Interruptions) I was 
told that he was not feeling well and I want to 
see him. No sooner did Mr. Raj Narain see me 
from a distance of 50 feet, he asked: Devenji, 
have you removed that rakshasa ? He said that 
in Hindi. 

SHRI       NAGESHWAR      PRASAD 
SHAHI   :  How     is     it     relevant     ? 

 
(Intrruptions). I am  seeking a  

clarification. Do not tell me rules. Now, what I 

want to say is that having held this 
view that the then Chief Minister was a 
rakshasa,a  demon, how he has changed his 
view to such an extent that he has gone to the 
charans of Shri Charan Singh. 

SHRI G. LAKSHMANAN   :   On     a 
point of clarification.    He    says that Mr. 

Raj Narain told him     that Shri  Charan 
Singh is a rakshasa, a  demon.    I say  that 

Mr. Charan Singh is an incarnation      of 
Ravana.    He belongs to the depressed and 
oppressed classes.    He is against religious 
fanaticism he is against casteism and unruly 

• elements. I am proud to say that he is an 
incarnation of Ravana. 

THE VICE-CHAIRMAN (SHRI 
SHYAMLAL YADAV ):Yes, Mr. Makwana. 

SHRI YOGENDRA MAKWANA : Mr. 
Vice-Chairman, Sir, I was hearing Mr. Raj 
Narain with great interest and. . 

  

SHRI   DEVENDERA  NATH   DWIVEDI   
: 1      asked        in        Hindi : 
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SHRI PIARE LALL KUREEL urf PIARE 

LALL TALIB : I have to make one submission. 
The debate should be allowed to continue in the 
next session. It should be allowed to continue in 
the next session. It is a very important debate. 
As a matter of fact the Government ought to 
have moved the motion. 

SHRI BIPINPAL DAS : Sir, may I make a 
suggestion for the consideration of the hon. 
Home Minister ? This Report should have 
come to this House in the form of a motion 
from the Government. This is the usual 
practice. I do not know why they have not 
brought in a motion before the House. It has 
come under Rule 176. My submission is that 
since a large number of Members want to take 
part in it and the debate may be prolonged till 
late hours, we should suspend this particular 
Rule and agree to carry on the debate in the 
next session. If the Government agrees, this 
can be a solution; otherwise I don't know up to 
what hour we may have to sit today. 

SHRI BHUPESH GUPTA : There is no 
difficulty. No rule comes in the way. As far as 
the debate is concerned, we can do it again. 
Some motion can be moved an 1 it can be 
done. There is no difficulty. You cannot just 
suspend the rule that way. Now the question is 
whether you will continue the debate today or 
conclude it tomorrow. That is the main thing. 
We are not obstructed by rides anyhow. 

SHRI BIPINPAL DAS : Mr. Vice-
Chairman, Sir, this has been the practice in this 
House that such a Report comes before it only 
in the form of a motion. I do not know why 
they have not done it this time. That is why I 
am asking for the consideration of the 
Government whether they can continue the 
debate in the next session in some form. As he 
says, the rules do not stand in the way. But 
even if the rules stand in the way, they can be 
suspended. But let them agree to continue the 
debate. Why don't they agree to that  ? 

SHRI BHUPESH GUPTA : A very 
important point has been made. When you 
bring a Government motion, we c an move 
amendments to the Government motion and 
express our opinion. Under the present rule, 
this is not possible. Neither the Government 
can bring a motion, nor anybody from this side 
or that side can give an amendment. Now, Sir, I 
don't know whether at this stage, it can be 
converted into a Government motion. It cannot 
be, it seems. Then, I think let it be agreed upon 
that in the next session a Government motion 
will come, with a motion which we can debate. 

 

THE    VICE-CHAIRMAN       (SHRI 
SHYAM LAL YADAV)   :    Kindly see ' the 
rules. 
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[ Shri Bhupesh Gupta ] Here there is 
really no motion. It is just a discussion in the 
light of other discussion we have had over the 
issue. This is not fair. It is a very important 
report and such reports in the past had been 
considered on substantive motions brought by 
the Government. The Members moved 
amendments. There was a reply by the 
Government. Nothing of the kind has  been  
done. 

SHRI N. H. KUMBHARE (Maharashtra) : 
Sir, I have to make a small submission. Today 
we are discussing it as Short Duration 
Discussion. In fact, we had no opportunity to 
study the Reports. We were all alone under the 
impression that this will be discussed in the 
next session of Parliament. We had no time. So 
my request is that this should be concluded and 
the Government should give an assurance to us 
that all these three Reports will be discussed on 
a motion to be brought by the Government. In 
fact, this is a  statutory requirement. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV) : That is always open to the 
Government. 

 

SHRI BIPINPAL DAS : I do not know why 
Mr. Raj Narain stands up and talks about the 
Business Advisory Committee of this House of 
which he is not a Member. He does not know 
what happened there. 

SHRI YOGENDRA MAKWANA ; Mr. 
Vice-Chairman, Sir, I was hearing Mr. 
Rajnarain— 

 
with great interest and when I was hearing him 
I was reminded of the old days which he was 
narrating here. Mr. Rajnarain,   before   
1974— When  he   was 
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in the Socialist Party- was a different 
Rajnarain. That Rajnarain who was showing 
his shoes to Chaudhari Charan Singh and 
telling him in the U.P. Assembly that Mr. 
Charan Singh could understand that language 
only, was different. That Rajnarain who was 
saying that Chaudhari Charan Singh was the 
chieftain of defectors, that Chaudhari Charan 
Singh was chair Charan Singh, that Chaudhari 
Charan Singh was a pea-headed Charan Singh, 
that Chaudhari Charan Singh was a Ravan—
that Rajnarain died in the year 1974- 

[The Vice-Chiirmja  (Shri M. H. Trivedi) in 
the Chair] 
SHRI       NAGESHWAR        PRASAD SHAHI 
: On a point of order.     How is it relevant   to   
the   Report   ? (Interruptions) 

 
SHRI YOGENDRA MAKWANA : Sir, I do 

want to maintain the dignity of this House and I 
do want to respect where respect is due to a 
person, but at the facts which I have narrated 
why is he agitated--to hear the facts which he 
uttered in the past in the U.P. Assembly? 

SHRI RAJNARAIN : Baseless. 

SHRI YOGENDRA MAKWANA : 
However, we admired and we appreciated that 
Rajnarain who was there before 1974 but 
unfortunately that Rajnarain had expired - he 
died in 1974—and a new Rajnarain was born. 

SHRI RAJNARAIN : Why ? Because I 
have become a Harijan ? And you don't like 
me today because I have become a Harijan,    
Today I am a Harijan. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI) : Mr. Makwana, please confine 
yourself to the discussion of the Report. 

SHRI N. G. RANGA : It was Mr. Rajnarain 
who provoked; it was he who asked   for   it. 

SHRI YOGENDRA MAKWANA : Now, a 
new born Raj Narain quoting something and 
abusing some leaders seems like the devil 
quoting the Bible. I cannot but have to pass 
these remarks because Mr. Raj Narain has 
totally changed his ideology and has become 
more Jana Sangh or   RSS-minded . . .   
(Interruptions). 

SHRI RAJ NARAIN : You will have to 
give me time to explain what I am. If he goes 
on like this, I would request you kindly to give 
me some time to explain what I am. 

SHRI YOGENDRA MAKWANA : I am 
deeply pained and surprised to hear the cause 
of the communal people being advocated by 
that new Raj Narain and one Communist 
(Marxist) Party Member, Mr. Ramamurti. He, 
of course, rightly said that a political will is 
required for this purpose. Has the Janata Party 
the political will to protect the Harijans and to 
punish the anti-social and communal elements 
in the society? Sir, I would like to read from 
the Times of India of today where a report is 
published—'I quote : 
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"Some indication of the change in the 
atmosphere of villages can be had from the 
fact, after the election results were out, the 
district collector of Mehsana had to 
announce publicly that the Protection of 
Civil Rights Act was still in force, He had 
to do so because rumours swept the 
villages that the anti-untouchability law 
had been scrapped !" 

This was the impression given by the Janata 
Party when they came into power, or when they 
were gaining a majority in the elections. When 
the election results were being declared, in all 
the villages of Gujarat, it was declared by their 
workers that the Protection of Civil Rights Act 
which the Congress Government had passed 
recently would be scrapped immediately by the 
Janata Party. 

Sir, I would like to quote further from the 
newspaper, where it is stated : 

"The frequency of such incidents and the 
death toll apart, recent reports speak of an 
ominous development since the Lok 
Sabha poll. The traditional class of 
oppressors in the villages have interpreted 
the Janata Party's victory as freedom for 
them to deal with Harijans and the down-
trodden "appropriately". Their war cry is : 
"Your mother (reference to the former 
Prime Minister) has gone; we will see you 
now." 

So the Harijans were thus suppressed and were 
told : Your mother has died and gone and our 
reign has come. We will deal with you with 
high-handedness. Since then, Sir, this has 
started. And what has happened during the 
course of these four months? Every day there is 
a news item that a Harijan has been attacked or 
a Harijan has been murdered. 

SHRI JAGBIR SINGH (Uttar Pradesh): Are 
we discussing the four months or the four 
years? Are we not discussing that Report for 
the last four years ? 

SHRI YOGENDRA MAKWANA  : 
We are discussing the four months also along 
with the four years. During the four years also 
there were such incidents;, we never denied 
them. We say that there were atrocities on the 
Harijans in the past also, but the quantum was 
less. When an attack was made, protection was 
given by the Government But, during these four 
months, the Government has totally failed to 
protect the Harijans. Recently we conducted a 
survey of the incidents of the last three months 
only. I was one of the members. We came 
across a hundred incidents where the Harijans 
were beaten severely, some murdered and some 
burnt alive. These have occurred only during 
the course of the three months only, and, 
therefore, while discussing this Report, we 
cannot ignore the incidents which had occurred 
during these four months. And why have these 
occurred Only because there is lack of political 
will on the part of the present Government, and 
they do not want to protect the Harijans. That is 
the only thing, and, therefore, the incidents are 
repeatedly occurring throughout India. It is not 
an affair of one State, but of every State of 
India, Even in Tamil Nadu, Andhra Pradesh, 
Bihar or U.P. it has occurred there is no 
exception. 

Sir, we, the Harijans especially of this 
country, have always brought these things to 
the notice of the Government wherever they 
have occurred, and the Government has given 
proper protection. When there was a law on the 
untouchability, the Untouchability Offences 
Act, a Bill was brought in Parliament and a 
new law, the Civil Rights Protection Act, was 
passed. (Time bell rings). I have hardly started 
and you are ringing the bell. What should I do?    
I should    be done 
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soms justice. Sir, in the Untouchability 
Offences Act there were many loopholes, and 
till the Civil Rights Protection Bill was not 
passed, nobody was punished. So, this Bill was 
brought before the House, and it took four 
years to pass it, because there were certain 
elements within the Congress Party also, who 
were not interested in passing that Bill. But 
now when the Bill has been passed, an impres-
sion has been given by the Janata Party that 
they have scrapped that Civil Rights Protection 
Act, and, therefore, these incidents occur. The 
elements which are there in the Janata Party, 
not only herd but in the States also are all 
reactionaries and are from the R.S.S. Even 
some two days back, some RSS people went to 
a high school in my State and said, "We have 
come for cultural development. We are giving a 
cultural programme". And then they started 
their political talk and preaching. The 
Headmaster of the school said, "This is a 
school. You can talk about some cultural 
things, about some educational matter but not 
about politics". And they were driven away. 
This has been started in every village, in very 
high school. They have started capturing them 
and at every place of importance, they are 
bringing people from the RSS. Now, what can 
we expect from the RSS people? 

SHRI JAGBIR SINGH : On a point of 
order, Sir. My friend seems to be bothered 
about our party organisation. I think he should 
take care of himself and speak on the subject. 

SHRI YOGENDRA MAKWANA : When I 
speak about atrocities on Harijans, I would 
have to describe the things which occurred  in  
my  State  and which  are 
relevant . . .  

DR. RAMKRIPAL SINHA (Bihar) : How 
is it relevant to this Report ? 

SHRI YOGENDRA MAKWANA : It is 
relevant and, therefore, I am referring to it. 

SHRI JAGBIR SIGNH : May I know 
whether our party organisation is relevant or the 
Government is relevant to this subject    ?    Sir,    
I    want    your    ruling. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI) : Mr. Makwana, you are  losing  
time.    Please  conclude. 

SHRI YOGENDRA MAKWANA : All 
right Sir, I will have to submit to the Chair. 

As I said in the beginning, there is a lack of 
political will on the part of the present 
Government to protect the Harijans and they 
have totally failed in giving proper protection 
to the Harijans. The Ministers and their party 
members shout here and say that they are for 
the Harijans. But how can we believe it? When 
Mr. Rabi Ray was speaking, I was hearing him 
patiently. He said something about the Dalit 
Panthers but he does not know why this 
movement was started and how they argue. The 
young Harijan youths have now started arguing 
in the language of Shylock, a character in the 
famous drama of Shakespeare, the "Merchant 
of Venice". There, Shylock, the jew, argues : 
"If you tickle us, do we not laugh? If you prick 
us, do we not bleed? If you poison us, do we 
not die ? And if you wrong us, shall we not 
revenge?" That sense of revenge is now 
prevailing among these Harijan youths and they 
are there to take revenge. Though they are 
incapable, though they are in a minority, 
though they are weak, yet they are for that. And 
as love begets love, hatred begets hatred only. 
And the hatred has been started by your party. 
Unless that hatred is removed from the grass-
root level, from the level of the village, you 
will never get results. (Time bell rings). Sir, I 
will finish. Now I do not want to go into 
details. At the same time I want to make some 
suggestions to the present Government. The 
Harijans are not given proper protection.    That 
is one thing.    And the   fore- 
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[Shri Yogendra Makwana] most thing which 

is required is to give them adequate and proper 

protection in the villages. For that, it has been 

rightly pointed out that there should be some 

commission to go into this matter and to 

suggest ways and means. The second thing     is      

about      the       educational 
facilities extended to the Harijans. 6 

P.M. I said in this House previously also, 
the scholarship which is given at the 

beginning of the year is collected by the 

schools and put in the bank and is disbursed at 

the end of the year. Government should take 

action against these schools also. As regards 

reservation of posts, this facility is always 

avoided, both in the  past and in the present.    

Recently 
in Gujarat Mochi community, which is a high 
caste community, is included as a Scheduled 
Caste community by this Government. In the 
past there was a circular issued to the State 
Government and the State Government in turn 
issued the circular to all the organisations that 
this caste should not be considered as a 
Scheduled Caste. But the present Government 
gave orders to the State Government stating 
that this should be treated as a Scheduled Caste 
and that the people of this caste should be given 
all facilities of reservation as given to other 
communities belonging to the scheduled 
Castes. This is what is going on. Unless this is 
stopped, I think the Harijans will not get any 
benefit of this facility of reservation. 

In a tribal belt the population limit for a 
villege is 1500, that is, a village must have a 
population of 1500 or more to be connected by 
road. The tribal people, as everybody knows, 
live in scattered houses and in fields and they 
hardly make a  population  of 500  to  800.    If 
their 

villages are to be provided with road links, the 
limit of 1500 should be reduced to 500 or Coo, 
otherwise, the tribal people will not benefit. 
Tribal villages are scattered throughout the 
jungle belt. {Time-bell rings) There are many 
suggestions which I wanted to make, Sir. But 
since you are ringing the bell, I do-not want to 
embarrass you. With these words I end my 
speech.    Thank you. 

SHRI JANARDHANA REDDY : Sir, the 
office of the Commissioner for Scheduled 
Castes and Scheduled Tribes which was 
constituted on 18th November 1950 has so far 
submitted 22 reports and this House has 
discussed so far 19 reports. But never was a 
report discussed so hurriedly as it is being done 
now by the Janata Party Government. When I 
came to this House in 1972 the first thing I did 
was to speak on this report and at that time the 
discussion took place for three days. I do not 
know the reason why it is allotted less time 
now. Perhaps Choudhuri Sahib might have felt 
the topic of atrocities on Harijans has been 
discussed time and again in this House. But in 
the report reference is made not only to this 
thing, there are several other things which have 
been referred to in the report. Perhaps Mr. 
Rajnarain, the Minister, who spoke here has 
spoiled the atmosphere of the House and 
diluted the seriousness with which we were 
discussing this issue in the House. In their 
anxiety many Members described Choudhuri 
Charan Singh in many ways. And my fridnd, 
Mr. Lakshmanan, described him in his own 
DMK style as Rawana. Perhaps he wants to 
take him via Madras to Sri Lanka. Anyway, I 
will not speak that way. I want to touch on 
certain categorical issues, the sufferings and 
also the remedies so that the honourable 
Minister may give serious thought to them, so 
that the Ministry may give serious thought to 
them, and do something for these downtrodden 
people. For the last 30 years as Mr. Ramamurti 
was saying, all through this party is shedding   
crocodile   tears,   or,   for   that 



 

matter, everyone who is not a Scheduled Caste 
man has been shedding crocodile tears for the 
last 30 years over this important matter. It is a 
matter of shame. We are hiding whenever their 
sufferings are highlighted. Whenever we take 
up for a political positions, we start talking in 
the name of some Pullaiah or Yellaiah to by-
pass somebody, but not with any sincere 
motive. We often say that Gandhiji had desired 
a Harijan to be appointed to the highest post in 
the land. We suggest the names of Harijans 
only for the Presidentship, never for the Prime 
Ministership. I am not speaking only of the 
Janata Party. The Congress Party also has not 
done it. But there is no point in beating about 
the bush. Let us do something for these people. 

Earlier also, when we were discussing the 
Home Ministry, I said that this is not a party 
issue at all.    Yesterday Shri Raj Narain went to 
Bangalore and said that Harijan atrocities are 
more in Congress run States.    Is it proper for a 
Cabinet Minister    to    make    such    
uncharitable remarks?    Will   the      Home      
Minister support his statement ?    I have .with    
me number of names and details of atrocities in 
Uttar Pradesh and even in his own district of 
Meerut.    But I will not say that there are no 
atrocities in   my own State.    This is a social 
problem for which all of us are responsible.      
What is the point in saying that there are more 
atrocities in Congress governed States or this is a 
planned attack on Shri Charan Singh ? 
Unfortunately or fortunately Shri Charan Singh 
is the Home  Minister and he is very much 
concerned with this    problem. Otherwise 
nobody would have said anything against him.    
If Shri Rabi Ray or Shri Lakshmanan had been 
in charge of this subject,  we would  have     
attacked him and nobody would have said 
anything about   Shri   Charan   Singh.    
Therefore, this is not an attack on Shri Charan 
Singh personally.    He happens to be the Home 
Minister  and  our attack is  against  the Home 
Minister. 

Shri Raj Narain was saying that much heat 
was generated while discussing. Yes, it is 
bound to generate heat. The atmosphere 
outside the House is being reflected. Never 
previously it was like this. What happens 
inside the House is only the reflection of what 
happens outside. As I said this is not a party 
issue. 

I will divide this problem into social and 
economical. Shri Rabi Ray, while speaking on 
this, used up all his 45 minutes to do Party 
propaganda. He did so perhaps he is the 
Secretary of his Party. Finally he said that his 
Government is going to constitute a Civil 
Rights Com -mission, merging the Backward 
Classes Commission, the Scheduled Castes 
Commission and the Linguistic Minorities 
Commission. Probably this idea is being 
copied from the United States of America 
where they have got the Civil Rights Act of 
1953. That Commission is altogther different. 
There Negroes were being treated as coloured 
people. Here untouchability and economic 
backwardness are the problems so far as the 
Harijans are concerned. These are not really 
problems for the Civil Rights Commission. If 
they look into these problems, I am afraid they 
will be diluted. 

Whenever we  go  through  newspaper 
reports, not a day passes when there are 

no news of atrocities.    These may  be in the  
north,  south,  east  or  west.    These 

are so many in number that we wonder 
whether we are living in the land where 
Gandhiji was born.    Sir, the Janata Party 
people have taken an oath and they have 
taken a pledge at the Samadhi of Gandhiji. 
I will not say that nothing has happened 
during    the past thirty 

years.    But it is 
for these people to act now. They have said 
that they are going to adopt the Gandhian 
way. So, it is for them to act now. Can we say 
that this society is a society which Nehruji 
dreamt of? No, Sir. It is a great 
disappointment and our prestige in the 
international sphere has gone down because of 
the atrocities that we are committing on our 
fellow-men. 
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Sir, I am not going to repeat all those things that 
have already been said and attribute   them   either   
to   Mr.   Charan Singh or somebody else.    But, 
Sir, definitely I  cannot accept the theory that 
these atrocities are merely   because of the caste 
system that is there.    I cannot entirely attribute 
these atrocities to the class system or  caste 
system.    But,   Sir,   definitely  I can say that 
during the thirty years of Congress rule, we have 
created a certain awakening amongst the weaker 
sections of the society and that is a thing which is 
important in the present context.    It is not the hut 
that a Harijan is being given which is important or 
it is not the money that you give him which is 
important. These things may not help him much. 
What is important is the awakening that we have 
created among" them and   the awareness that we 
have created among them.    That is far more 
important than anything else.    We have created 
among them the awakening and the awareness of 
their rights in  the society and  their place in the 
society  and   this is what we have   given to   
them.       We have made these  things  known   to  
them  and  it  is because of that only that they  are 
living in the society with their rights and it is 
because of this only that they are able to move 
about in the society in the midst of the higher 
castes who are unable to tolerate   this   situation   
created   by   us. These people were waiting for an 
opportunity and you created the opportunity by 
forming Janata Government.    But  I 

[Mr. Deputy Chairman in the  Chair] 

do not say that the Janata Party or the Janata 
Government encourages these things and these 
incidents. But it is for the Government to 
condemn such things and to make categorical 
statements and to give them protection. The 
other day, Sir, I saw an item in one of the 
newspapers. In a village in U.P.—I have 
forgotten the name of the village—the police 
went to a village and beat up the Harijans there 
telling 

them, "Look, your Harijan Government has 
gone.". Sir, this is what happened. But I cannot 
attribute this to this Government. But this is 
the thing that has taken place. No less a person 
than the constable a Government man has gone 
there and told them like this. 

SHRI   JAGBIR   SINGH    :   Just   a 
minute.    Have you verified the facts? 

SHRI JANARDHANA REDDY : I said that 
I have read it in the newspapers. 

SHRI JAGBIR SINGH : I am asking you 
whether you have verified it. 

SHRI JANARDHANA REDDY: I said that 
I have come across that news item in the 
newspaper.    You verify it. 

SHRI CHARAN SINGH: It is a baseless 
allegation. 

SHRI JAGBIR SINGH : You are making a 
baseless allegation. I think you are reading the 
"Blitz" and other papers and making such 
allegations. 

SHRI KAMESHWAR SINGH (Bihar): Sir, 
on a point of order. Please request the 
honourable Member, Shri Jagbir Singh, to 
speak from his seat. This is important. When 
we do like that, other Members do not allow it. 
So, kindly ask him to speak from his seat. It is 
more dignified. 

SHRI JANARDHANA REDDY : Then, Sir, 
there is a lot to be done. If what I said is 
incorrect, I will stand corrected. I am subject to 
correction. Mr. Charan Singh, I did not want to 
humiliate you or anybody else. It is a thing 
which is known and it is a matter of concern to 
me and to you if it is proved correct. That was 
why I said in the beginning itself that we 
should not take it in that spirit and we have to 
find out whether it is correct, and if it is correct, 
we have to make amends for it. I feel that the 
present administrative   set-up or the 



177       Discussion [ 8 AUG. 1977 ] under Rule 176       178 

police set-up is not suitable to do this job and 
that is why I appreciate the suggestion that has 
come from the other House that there should be 
a separate Ministry Tor this because this is not a 
small matter or a small problem. The Home 
Ministry plays only an insignificant role with 
regard to this problem and it has only an in-
significant part in it. The problem being of such 
a magnitude, the Home Ministry has got a very 
insignificant part in it. Further, I am also of the 
opinion that there should be a separate cadre to 
undertake these departmental activities. When-
ever an officer is posted as a Social Welfare 
Officer or a Tribal Welfare Officer to a 
particular place, he feels that it is a punishment 
for him to go to that place. Of course, certain 
officers are doing very well and we have to 
appreciate them. But -some people are feeling 
that it is a punishment to go to these agency 
areas and work there. Therefore, what I say is 
that we have to build up a separate cadre of 
people who are really interested in such welfare 
work and we must give them some incentives 
and send them to these places. We have to post 
these people in areas like the tribal areas or 
forest areas where the forest officers are 
exploiting the Tribals. There is an urgent need to 
do this.. . (Time bell rings). .Sir, you are ringing 
the bell now. Mr. Raj Narain took about 45 
minutes and I am not taking even half of that. 
Sir, I will broadly identify the problem under 
three heads—insufficiency of developmental 
effort, exploitation and inefficient 
administration, as I told you, just now. 

I would like to give some figures regarding 
the earmarking of funds for Harijan welfare. In 
the First Five Year Plan, out of a total Plan 
outlay of Rs. 1,000 crores, 1.5 per cent was 
earmarked for the Harijans and Scheduled 
Castes and Scheduled Tribes. In the Second 
Plan, out of Rs. 4,000 crores  1.6 per cent had 
been earmarked. In the Third Plan, out of Rs. 
8,000 crores, 1 • 1 er cent had been    
earmarked.    In  the 

Fourth Plan, out of 11,000 crores, 1 per cent 
has been earmarked. In the Fifth Plan, i.e., the 
current Plan, out of Rs. 3,900 crores, 1.3 per 
cent has been earmarked. Sir, do you think we 
can do something with these funds for the 
Scheduldd Castes and Scheduled Tribes. I agree 
with Mr. Kamble when he said what we do not 
want to be Scheduled Castes permanently. We 
should also fix up a time-limit and make them 
feel that we are all one. And for that there is no 
need to give special protection and deschedule 
them.    But for this we have to do a lot. 

Then, Sir, another filing that I would like to 
say is that we are getting 'Abkari cess' in almost 
every State, except in one or two States. Nearly 
100 crores of rupees were being collected by 
way of this cess in each State. Out of that, 
definitely I can say, the amount drawn from the 
Scheduled Castes and Scheduled Tribes and 
weaker sections was nearly 70 per cent. It is 
enough if we spend what we collected for 
them. Not even 30 per cent of that is spent on 
them. Mr. Charan Singh being a powerful 
Minister in the Cabinet must prevail upon his 
colleagues and tell them that one per cent is 
nothing. We can do nothing with this. We have 
to do a lot in an effective manner to do away 
with these Scheduled Castes and de-schedule 
them and make them feel that we are all one in 
this society. A time limit is essential. 

Sir, some schemes are suggested both by State 
Governments and the Planning Commission. I 
feel that the Planning Commission is again one 
of the glorified universities created with all 
theoreticians. The other day, it appeass, one of 
the members of the Planning Commission 
asked: How looks a paddy tree ? This is the 
type of people we have there. We need people 
with practical knowledge. Sir, the Planning 
Commission has suggested some 
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which are not at all useful. Mr. Raj Narain, at 
Bangalore has suggested that incentives should 
be given for inter-caste marriages—incentives 
like Rs. 1,000 and also vessels. Nothing will, I 
think, happen with such incentives. What I feel 
is that the Home Ministrg should come forward 
with bill to give protection to children of inter-
caste married people that their children will get 
education, jobs, etc. Such things should be 
given, so that it can be a real incentive. 

Recently, they have asked the Harijans to 
take over as VMs. I can understand if they are 
made Post Masters, teachers, and so on. But 
such things will serve no purpose. 

Thirty-eight per cent of our agricultural 
labourers are from Scheduled Castes and 
Scheduled Tribes. I am an agriculturist and 
Chaudhury Charan Singh is also an 
agriculturist. We make use of them for years 
together as agricultural labourers. When they 
reach the age of 6o and are physically disabled, 
they are seen with a begging bowl, going to 
every house. Can we tolerate this, Sir ? Can't 
the Government think of setting up homes for 
disabled and retired people who have served 
the community and produced food for the 
nation ? Such a thing can be done—if not 
tomorrow, at least in the near future, by 
collecting tax from agriculturists as we do with 
regard to Pension Scheme. Sir, this exploitation 
of the tribals is a particulary serious matter. I 
strongly feel that justice should be delivered at 
the door-steps of the tribals and tribal districts 
should be carved out as viable units. Sir, these 
tribals districts are being linked with the 
general districts and no attention is being paid 
towards the tribals. Unless we carve out the 
tribal district as viable units, the tribals will 
continue   suffering and this exporta- 

tion will be perpetual.' Previously, the 
Tehsildars and the Collectors of Tribal areas 
were given administrative as well as judicial 
powers and they could dispose of the cases 
then and there. But that is not the case now. 
The judicial powers are not given to them. 
How can you expect the tribals to go to the 
lower courts and then to the High Court ? We 
should change this and make the Government 
deliver justice at the door-steps of the tribals. 
Otherwise we cannot do justice to them and it 
will be a perpetual problem. Sir, finally, I 
would like to speak about certain schemes. 

SHRI G. LAKSHMANAN : We have all 
given our names. The hon. Members on the 
opposition side are taking more time. The 
Minister has got to reply. When is he going to 
reply ? 

MR. DEPUTY CHAIRMAN : At 7.00  
O'clock. 

SHRI G. LAKSHMANAN : Before his 
speak, we have to speak. We have given our 
names yesterday itself. 

SHRI JANARDHANA REDDY: You 
should have said this when Mr. Raj Narain was 
speaking. I am finishing, Sir. 

SHRI K. K. MADHAVAN : They did not 
have their righteous indignation about the 
wastage of time when Mr. Raj Narain was 
speaking. 

SHRI G. LAKSHMANAN' : He was 
interrupted all the time. He was not allowed 
to speak. 

MR. DEPUTY CHAIRMAN : No one is 
debarred from speaking for any length of time. 
But it has been pointed out rightly that the 
time is very short. The hon. Minister is going 
to reply at 7-00 o'clock. If the hon. Member is 
short, more Members can take part in the de-
bate- 
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SHRI N. G. RANGA : The Vice-Chairman 
could have told Mr. Rajnarain that there are 
other Members also. But he did not do it. 

SHRI G. LAKSHMANAN : Mr. Rajnarain 
would have finished in time but for our 
Congress friends bringing in Ravana, Rama 
and all that thing. They brought these things 
into the discussion. 

SHRI N. H. KUMBHARE : Even small 
parties have to be   accommodated. 

SHRI G. LAKSHMANAN : They are 
becoming small parties in the long run. 

SHRI JANARDHANA REDDY : Mr. 
Rajnarain was referring to the Congress-run 
States. He talked about the atrocities in the 
Congress-run States. I request you to come to 
my State along with me. I have seen in the 
newspapers that Mr. Charan Singh is visiting our 
State. Let him spend one day more there and see 
how the schemes for Harijans have been im-
plemented. Sir, out of 36 lakh acres of land that 
has to be surrendered under the land Ceiling Act, 
7 lakh acres have been distributed and out of that 
2 lakh acres have been distributed in my State. 
How can you say that Congress-run States are 
lagging behind ? I can quote a number of ins-
tances where other States have been exploiting 
the situation. (Interruptions) There is no point in 
accusing Mr. Kamlapati Tripathi. (Interruptions) 
There is no point in talking about separate 
colonies. My State has experienced about it. 
Having separate colonies is going to add to the 
segregation. In the report it is stated that there 
should be separate hostels for the Scheduled 
Castes. I quite disagree with it. Separate hostels 
will be another segregation. Sir, unless we sit 
together and work together, this problem would 
not be solved. Our State has done it we started 
separate colonies. But now we are going back in   
the   matter.    There   is   nothing 

wrong in finding out mistakes and rectifying 
them. Similarly, Sir, I said about the student-
managed hostels which we have started, 
separately for Harijans and now we are going 
back in the matter. Now they are mixed with 
others. They are given the money that they 
want as expenditure and the students are now 
feeling happy. 

Sir, there is another thing which I would like 
to point out. There is always a thinking that 
social welfare activities can be run by the 
Government. It is a wrong thinking. Unless we 
involve voluntary organisations into this work 
and press them to do this, we cannot succeed in 
this. Of course, the Government can give guid-
ance, the Government can give them help and 
encouragement. And, Sir, there is no point in 
accusing Mr. Charan Singh or anybody. It is not 
a personal attack. Mr. Raj Narain has 
unnecessarily diluted the seriousness of the 
situation. He said here that these atrocities are 
more in Congress run States. There in Lok 
Sabha he said that it is a planned attack on Mr. 
Charan Singh. It is not a planned attack on Mr. 
Charan Singh. He is the concerned Minister. Let 
us not dilute this and let us not give a go by to 
the whole affair. Sir. my only request to the 
Janata Government is this : We are here to co-
operate. When we ventilate some of the facts, 
do not think that it is an attack on you. It is only 
bringing a threatening situation to your notice. 
It is not a threat to you. We are only bringing a 
threatening situation to your notice. Thank you, 
Sir. 

DR. RAJAT KUMAR CHAKRABARTI 
(West Bengal) : Mr. Deputy Chairman, Sir, I will 
be very brief. Sir, for the whole day today, this 
House is witnessing some sort of dramatics. Sir, 
in the past few months, cases of atrocities against 
the Harijans have come out in the newspapers. 
Some people started saying that he kulaks of the 
rural areas have started saying   that because the 
Janata Party has 
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come to power and they are our Government, we 
can do whatever we like.    So, my request to the 
ruling party will be to scotch   this by   their 
action,  by   taking stern measures agains the   
real   culprits and punishing them  properly.    
Sir,     at the same time, I would also like to 
request the hon. Home Minister whether he has 
got the figures of such atrocities during the 
period of   emergency and what    action the 
previous Government took in order to redress   
those   grievances   and   atrocities which   have  
been  perpetrated  on     the Harijans.    Sir, what 
I find is that during the last five and a half   
years or even during the last 30 years,    the 
symbol of the term  'Harijan' has become a 
political football   which   is   being   kicked    
from one  side   to   the other.    Sir, may I ask 
one thing ?    How many of our politicians lived 
in any of the Harijan    villages  for a  single   
day ?    Sir,   as   I   understand, Gandhiji vised 
to live in a bhangi colony. Sir,   we say big 
words of plan of action and so on. In the same 
manner as Gandhiji used to live, how many of 
our politicians —MLAs and MPs—have   cared 
even to live     among   those   people  ?     Sir,    
in that respect, I have  got much respect for the   
Naxalites  of West  Bengal.    Young people, 
bright people, boys coming  from rich families, 
went into the interior villages and lived there 
with these Harijans months after months.    Then 
they started fighting about all these things.    I 
am not going to discuss about their path, their 
action or their   belief or   their  policies.    What   
I would like to bring out is that we may be 
saying many things here and it is not a question 
of policies and the appointment   of 
commissions, but it is the question of society.    
Until  and  unless   we change in our heart, this 
problem cannot be solved. How many of us can 
say that we are all for   the  Harijans    and  we  
invite  them into our kitchens and so on ?    We 
cannot say that.    So, it is no use passing the 
laws and appointing the commissions. Sir, if we 
are going to take the   help   of  the  local 

police in order to protect the Harijans, it is not 
going to help in any way I will give you one 
example of the United States. A fight used to go 
on between the Blacks and the Whites in the 
Harlim District of New York. White police 
used to patrol the district and the complaints 
lodged with them were to the effect that white 
tortured the Black3 and the Nigroes. Do you 
know ultimately what they did ? The recruited 
Black people in the police force and even at 
present usually the areas inhabited by these 
people are petrolled by the Black police. So, my 
suggestion to this Ministry is to try to recruit as 
many as possible from the Harijans and the 
Adivasis and put them as constables and A.S.Is. 
in the police force whereever there is 
concentration of Harijans. If we can do at least 
this much, we can be sure that as soon as a 
complaint is received police will take 
immediate action because they will have a 
feeling in their hearts that they are doing it for 
It their own brothern. In this caste-ridden 
society it is very difficult for us to change our 
habits. So, if we still depend on the same 
constables and A.S.Is. or those people who are 
posted in the local police stations, who have no 
feelings towards these people, I do not think 
any action is going to be taken by them as the 
recent incidents have shown that nearly 36 
hours after the burning had taken place the 
police reached on the spot to investigate. Sir, 
such a delay will not occur if we try to recruit 
Harijans and Adivasis and post them in the 
police stations in these areas. 

Sir, I want to make one more point. I will not 
take a long time because the time is short. I 
would have liked to speak on this subject for 
hours. At one time many people, Harijans and 
Adivasis, came to my house. They took tea with 
me. Afterwards they asked me 'Sir, you are a 
Brahmin. How are you allowing us to take tea 
with you ?' They also said 'Even if we go to the 
house of a rich Harijan, who has acquired a 
position and money, he will not like to offer us 
even a 
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cup of tea in his house'. Sir, I am not going into 
that. I am going into the feelings of the human 
heart. This suppersti-tion in the Hindu society 
has been going on in our country for a very 
long time. 

Sir, twenty years ago I was a student in the 
United States. I used to argue with the white 
students and ask them 'Why do you behave with 
Negroes like that?' They used to say because 
they have a black skin. They used to counter-
argue with me and tell me. 'You have a caste 
system in your country. Do you allow Harijans 
to enter your houses ? Do you allow any 
Harijans to enter your kitchen? That is number 
one. Secondly, when you go for marriage for 
your son through advertisement in newspaper, 
what is it (hat you prescribe ? Will you please 
look into the matrimonial advertisement 
column? A bride with a fair complexion is 
wanted. Nobody says : A dark complexion bride 
is wanted. Can you show me a single parent who 
will like his son to be married to a dark comp-
lexion girl, or any bridegroom who will marry a 
girl with black complexion.' This student asked 
me and taunted me 'Why do such advertisements 
appear in the matrinominal columns ? So there is 
something in your mind regarding colour. The 
colour factor is there. So they do not want that 
their children, the children of the white people, 
should have a black complexion'. This question 
of complexions is running throughout our 
minds. Commissions or no commissions is 
going to solve this problem. Our leaders, our 
politicians and our people will have to go and 
live with these people and educate the masses. 

Lastly, Sir, I want to make one more point. I 
want to emphasise the question of education 
that is needed. This question also I raised with 
the students in the States. I asked them : 'How is 
it that out of the total unemployed labour force, 
you have so many of Negro people and black 
people who are unemployed and why no I that 
many white people ? The answer   was 'They 
are not educated'.    I 

asked another Negr 'Why are you not educated 
?' The reply was 'We do not have money. If we 
do not have money we cannot send our children 
to schools. We have nothing; not even money to 
feed ourselves'. That raises the same question 
whether chicken came first or egg came first; 
or, in other words, whether money come first or 
education comes first. Without education you 
cannot get a job and without money you cannot 
get education. So, Sir, unless and until we give 
them enough financial help so that they get 
enough education and they come to the same 
level as the people in the rest of the society, I do 
not think the problem will be solved. Thank 
you. 

SHRI    SHOWALESS    K.    SHILLA 
(Meghalaya) : Mr.    Deputy   Chair- 
man, Sir, much has been said today on this 
Report of the Scheduled Castes and the 
Scheduled Tribes Commissioner for the year 
1973-74. One cannot help wondering, Sir, that it 
is for the year 1973-74 that we are discussing 
when it could very well have been for 1976-77. 
That means, three more issues would be there 
and in eluding the present one it should be four. 
If one looks at it from that point of view, one 
cannot help feeling that not much of care has 
been shown either by the Go- -vernment or by 
the Commissioner, depending upon whoever is 
responsible for bringing out this Report. The 
fact of the matter is that if we are to discuss any 
report of the Scheduled Castes and the 
Scheduled Tribes Commissioner, we have to 
consider it in the light of what is happening 
now. And confining ourselves to what is 
happening now, the recommendations made in 
1973-74 will have no bearing on the present 
situation or the present circumstances. I am 
emphasising this, Mr. Deputy Chairman, 
because of the way in which this discussion has 
been brought here. I do not remember of an 
occasion in the past when this report has been 
brought to the House in this way under Rule 
176, almost deliberately trying to avoid a 
discussion.    In 
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the past, it has never been done for less than 
three days. The Lok Sabha has been discusing it 
for three days and will continue the discussion 
in the next session. But here, we are faced with 
a situation where we just have to finish it today 
And we are requested to hurry up. But one 
would like to do justice to it. Mr. Deputy 
Chairman, Sir, why I am laying a stress on this 
point is because of the vital fact that it shows 
the attitude of the Government, the attitude, may 
be, of all of us. And when I say the attitude of 
the Government, I agree with one hon. Member 
who said—and it is true— that the real problem 
that we are facing is one of many social 
problems arising out of our society. The caste 
system and untouchability are the few of the 
many problems, probably the worst ones. To 
solve them, we need the co-operation of each 
and every one of us, the big, the high, the small 
and the low. But when such an attitude is being 
shown by the Government of bringing a report 
of 1973-74, it seems—I would not say that they 
do not care; probably they do care-but it 
seems—tl at it just did not occur to them to care 
for it. I am sorry to say this. While the 
Government cannot, by a legislation, hammer or 
force people to care, the Government being a 
part of the societp, the Government which  
holds the adminisstration, has the responsibility 
to iniiate a policy and understand the problem. 
And in that context, this attitude comes into 
play. I would, therefore, strongly urge upon the 
Hon. Home Minister to bring in the next three 
reports in the next session. I am sure the Report 
for 1976-77 also must be ready by now. After 
all, Mr. Deputy Chairman, four months of April, 
May, June, and July are passed. I do not think 
the Commissioner takes four months to prepare 
the report. Otherwise, what will he be doing? 
With more than half the year gone, I should 
have expected that the report would be ready.    
I would 

earnestly request once again the Home Minister 
to bring forward the three reports properly not 
under Rule 176 as if they are trying to complete 
a formality, but under Article 338 of the 
Constitution. 

Mr. Deputy Cheirman, Sir, 1 cannot help 
touching some of the points. As I said, though we 
are discussing some of the things that had 
happened three years ago, we have to come to the 
realities, to what is happening now around us. 
There is not a single day—here, I want to be 
careful when I say this—when we do not read in 
the newspapers instances of atrocities on Harijans 
here and there, in some State or the other. I do 
not want to challenge so as to prove it. I have no 
proof. But I have read them. I am sure the hon. 
Minister or his colleagues or his Government 
must have also read them. Having read them, as 
responsible Ministers of a responsible 
Government, and I hope of a responsible party, 
they must owe responsibility at least in regard to 
what had happened during their regime. In regard 
to what had happened during the earlier years, it 
is the responsibility of those people. There is no 
doubt about that. But they must owe 
responsibility at least in regard to what had 
happened during the last four months after they 
took over. Now, as I said earlier, there is not a 
single day when we do not read about these 
things. But what has been done ? When hon. Mr. 
Raj Narain came thundering here, I was 
expecting that he would come with a perfect 
solution to our problem. But I am sorry to say 
that he has wasted more than an hour here. 
(Time-bell rings). Mr. Deputy Chairman, Sir, I 
beg of you, I seldom speak. I crave your 
indulgence to allow me. I would have imagined, 
rather expected, that he would come with a per-
fect answer. But no. Apart from Wasting the time 
of the House and making you ring the bell at us 
who seldom waste their time, I am sorry to say 
this does not give us any hope.    On   the    
contrary, it gives 
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us misgivings. I would like to stress that the 
report that we read the other day in the 
newsappers cannot possibly be a mere report. 
Something must be happening somewhere. I 
am trying to make it as mild as possible. True, 
in the past, there might have been instances, 
but not to this extent. It breathes a foreboding 
of things to come. It goes with-lut saying that it 
is against nature that these things should 
continue for long and indefinitely. There is 
always an end to everything, in life. There must 
be an end to this also. How ? If the Go-
vernment cannot solve it, if we, here cannot 
solve it, if the country cannot solve it, 
somebody must solve it. Who will be let 
person? It is said that if nobody helps you and 
if you do not help yourself, not even God will 
help you. This gives a challenge to the Harijans 
themselves. What have they to do for their own 
salvation ? It is for them to decide. More 
talking here cannot help them. As I said in the 
beginning, it is a question of attitude. When 
that seems to be totally lacking, how do you 
expect them to solve this ? I would not dwell 
much on that. I will come to the other point. 
We have read in the newspaper that the 
Government is going to constitute a Civil 
Rights Commission. I do not know if this is 
going to solve the problem, for one can see that 
the yeare trying to solve many problems in one 
stroke. It is always said that trying to do many 
things at a time means doing nothing. I hope 
this will not meet the same fate. Here I would 
like to make one suggestion that instead of this 
or instead of doing this, I shall appreciate if the 
powers of the Commissioner are not flowed to 
be the same, not only of a compiler of a report. 
Even as a compiler he has totally failed in his 
job. Not only in this report, but in all the 
reports—I do not remember an exception, at 
least for I he la it five years I have been here— 
he has always pleaded that this office or that 
office has not given him this or that detail and 
therefore, the missing link here and the missing 
link there.    In   this 

report also he has stated the same thing.   I 
think he should not only have  powers   to 
call for the report, but to   take   necessary 
action if the reports are   not given to  him, 
Not only that, Mr. Deputy Chairman, he should 
also have the enforcing authority. He should 
have the executive power to enforce all that he 
is meant to do. Otherwise, it will be a 
meaningless thing. He will be just like been 
ordinary spectator in a football match where he 
just watches how the players play, how the 
teams fare is none of his business. I think the 
time is long enough that we have made him a 
mere spectator in a football match. I do not 
think that was the role for which he was 
intended to be there. He is not even a referee or 
even a linesman. He is only a spectator. 

Mr. Deputy Chairman, I will come to the 
other aspect. I shall be brief here. Much has 
been said that in admissions to schools and 
colleges a certain criteria will be adopted to help 
the Scheduled Caste and Scheduled Tribe 
students, in the sense that they will not insist on 
the requisite percentage of marks that are 
obtained by general students. On paper it looks 
to be clean and bright but it means nothing when 
it comes to the actual practice. Most of the 
students who come to Delhi with high hopes and 
expectations of getting admission to schools and 
colleges, go back empty-handed. I think 
something should be done about it. Coming to 
the question of appointments in government 
departments or government organisations, yes, 
they right in advertisements—I have known it 
on many occasions—that such and such vacancy 
is reserved for the scheduled caste and the 
Scheduled  Tribe can didates, but they will not 
even care to call them for an interview. Mr. 
Deputy Chairman, I shall end with a few words. 
I do hope,—before the Home Minister goes, I 
wish to draw his attention to this that he will 
bring up the remaining reports so that we can 
have an opportunity to say more on these. My 
time is almost up. I want to give a chance to 
others. I shall try to make up next  time. 
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"When we look at the balance-sheet of 
our socio-economic achievements, 
particularly relating to the upliftment of the 
Scheduled Castes and Scheduled Tribes, it is 
observed that the benefits of the socio-
economic progress have not fully reached 
these communities and that there is lot of 
ground to be still covered " 
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"At this juncture, it may be reiterated that 

economic security is the only lasting and 
basic solution for the emancipation of the 
Scheduled Castes and Scheduled Tribes. The 
cause of many social evils and the incidents 
of harassment and atrocities has been mainly 
the economic dependence of these 
communities on the better off people in the 
society. It is this economic dependence, 
coupled with the present socio-economic 
system, that breeds exploitation of man by 
man." 
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MR. DEPUTY CHAIRMAN : Mr. 

Lakshmanan,     only a few minutes, please. 
SHRI N. H. KUMBHARE : Sir, please give 
me a few minutes. I will not take more time. I 
have got one or two very important points to 
make. 

SHRI K.K. MADHAVAN : Sir, I am from 
Kerala. You should give me some time. 

MR. DEPUTY CHAIRMAN : I have called 
Mr. Lakshmanan now. 

SHRI G. LAKSHMANAN : Sir, I am very 
glad that I have been given some time. I shall 
confine myself only to a few minutes which you 
have fixed. I condemn the activities of the anti-
social elements who are responsible for this 
attack on our Harijan friends whoever they 
might be. It is a shame to the people of India, 
whether they belong to the Congress Party or 
the Janata Party or the DMK. I am not going 
into the party question. Inspite of 30 years of 
our independence such things are taking place in 
our country. Would not the people in the world 
outside think that we are still an uncivilised 
people ? The Congress Party commits a mistake 
in their anger against the Janata Party which has 
completely finished them in the last election. 
They approach every problem in a political 
manner. As far as my party is concerned, we 
approach this problem, in a national spirit. 
Whatever has happened to the people of this 
country, it is a disgrace to the entire nation. The 
Congress people are satisfied by saying that 
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it was done under the Janata Government 
forgetting that there were also so many 
incidents at that time but when we in the 
Opposition never blamed the Congress Party. 
Is it that a Janata Party man killed a Congress 
Party Harijan ? These are acts of civilised 
savagery in a society which should be 
condemned by everybody. We must go into the 
roots of this thing, these acts are being 
committed by antisocial elements because of a 
certain historical background. These acts are 
being committed because of two things: one, 
the caste system in the country, and two, the 
private property system in  the country. 
These are the two reasons for these uncivilised 
acts being committed against the 
downtrodden   or    the   ordinary   people of this 
country.    How did this caste system invade this 
country of ours ? Before  the Aryan invasion the 
Indian people had no caste system in this 
country.    We got this system after the Aryan    
invasion.   And when the Aryans invaded our 
country for their own benefit—not with bad 
motives— they introduced caste system in this 
country, that is, Brahmin,   Kshatriya, Vaisya 
and Sudra.    All of us who are sitting here, a 
few, are Sudras. You know the meaning of the 
word Sudra. The meaning of the Word Sudra,   
according   to    Agamas/Vedas,   is son of a 
prostitute.    In  Tamil it is  called vesimagan.   
Do you know why   Harijans are being ill-
treated like this ? It is because we accepted the 
caste system which was introduced by the 
Aryan invanstion .... 

SHRI K. K. MADHAVAN : The Scheduled 
Castes are not sudras, they are called 
panchamas. 

SHRI G. LAKSHMANAN : Anyway, that is 
the meaning of the word. Therefore, Sir, this 
caste system should be completely eradicated. 
Unless and until we do that, all this tall talk here 
is not going to take us anywhere. I want to ask 
the Congress Party. During the past 30 years of 
the Congress rule what social reform have they 
brought into this country either at the State level 
or at the All India level ? You  have not brought 
any reform. You 

followed the same policy of the British im-
perialists that they should not interfere in God 
and religion. You did not bring any social 
legislation into this country. You wanted one-
party system. Whatever party rules at the 
Centre must also rule in the States. Whatever 
legislation is brought at the Centre, the same 
should be done at the State level also. Why did 
you not bring in any social legislation ? Why 
did you not put an end to all the superstition 
and bad things ? You see in the newspapers, in 
the big newspapers, one full page is devoted for 
horoscopes. All sorts of people are cheating the 
instinct of the ordinary, smaller, people. I know 
that even our former Prime Minister—I do not 
know how far I am correct—used to go and_ 
consult  Shankaracharya   ... 

AN.  HON.   MEMBER   :    Shri    Rai, 
Narain also. 

SHRI G. LAKSHMANAN : Might 
be. Under the Hindu caste system we call 
Shankaracharya as Jagatguru. Has he 
ever visited a Harijan colony or a Harijan's 
house and taken food in his hut ? No. But 
this Adi Shankaracharya visits" houses 
only of the rich Brahmins and there gold 
coins  are placed at  his feet. This is how- 
caste system is  developed and further 
encouraged. As long as these things exist, 
these  uncivilised  acts also will continue.. 
The Janata Party has told the people that 
it shall bring many pieces of legislation. 
The      most in portant  legislation 
that is needed in this country is in the direction 
of social reforms. I would request the Janata 
Government to introduce a social legislation 
abolishing caste system. 

So far as Tamil Nadu is concerned, the D. M. 
K. Government had decided that if a Brahmin 
had given his son or daughter to a Harijan girl or 
boy in marriage he would be given a   medal     
worth     Rs.. 
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1,000. Not only that, he would be provided a 
job and his family would be given an advance 
and he would be given preferential treatment in 
the selection of Deputy Collectors and Revenue 
Officers and District Judges . .. 

SHRI K. K. MADHAVAN : You have 
copied it from Kerala. 

SHRI G. LAKSHMANAN : For appointment we 
used to select people from among the cobblers 
and other down-trodden people -who are the so-
called untouchables, even though they did   not 
fulfil all the required qualifications. We were 
able to do all these things even though you were 
ruling here. But with your own Government 
there, you could not do any of these things. We   
had constructed   40,000   to 50,000 houses for 
Harijans and we saw to it that no Harijan lived in 
a hut in the city of Madras. If the former Prime 
Minister had allowed our DMK Government to 
continue for another 56 days more and face the 
election thereafter,  we would  have completed  
these houses and given them to the Harijans free 
of cost. Even now if you go to the Marina Beach, 
you can see these houses. Shri Kalpnath Rai was 
recently to Madras and I  took him round and he 
said that Tamil Nadu was the best administered 
State. 

My submission is that you should get rid of 
the caste system first of all and for that purpose 
some social reform should be introduced. I 
would even suggest that whoever is to be 
elected either as a Member of Parliament or the 
Assembly should have, before his election, 
given his son or daughter in marriage to a 
Harijan family. Will any Member of Parliament 
be prepared to do this ?  Please stand up so that 
I know whether any one of you has done this ? 
But the ex-Chief Minister of Tamil Nadu, 
Kalaignar Karunanidhi, whose Government was 
dismissed and who has been put to all sorts of 
difficulties, got his son married to a Harijan 
girl,.. 

SHRI N. H. KUMBHA RE : He should give 
his daughter also  ... 

SHRI G. LAKSHMANAN : He has no 
daughter to be given now. Sometime back Shri 
Janardhana Reddy was speaking. Why does he 
keep a tail behind his name? The President of 
India also keeps the word 'Reddy' after his name. 
Why should it be there ? I appeal to the 
President of India from this House to remove the 
word 'Reddy' from his name. Let our President 
be known by the simple name of Neelam 
Sanjiva. People give big advertisements in the 
papers. 

What do they advertise ? You know, they 
advertise not only mentioning their caste as 
Brahmin caste, but also they will mention so 
many sub-castes and these things appear in the 
papers. So, if the things are there, how can you 
expect any progress ? Sir, I belong to a rational 
movement and we do not give any importance to 
the caste system. You cannot say which caste I 
belong to and I also do not accept that I am a 
member of the Hindu society because the Hindu 
society has been responsible for this and in no 
other religion you will find such a group as the 
Harijans. In no other religion Sir,will you find 
such communities and such castes, who are 
treated worse than animals. That is why I am 
ashamed to call myself a Hindu and that is why I 
say that a society must be formed in this country 
not on the basis of any religion and it should be 
the Indian society of which all the people are 
members. We will call ourselves as Indians. If  I  
want  to call myself as so and so, I would call 
myself as a Tamilian Indian. Therefore, such a re-
form should be brought about. Now, why do all 
these troubles come ? It is because of the private 
property system. He says, "This property was 
handed over to me by God, by the Almighty, 
because in the last birth I was born to a very good 
man who worshipped God and, therefore, he gave 
me a lot of wealth and that is now I have got that 
wealth and I shall not give that wealth to 
anybody." He says  like    this. 
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Therefore, this property system should also be 
abolished. Unless and until we abolish this 
private property system, this evil cannot be 
removed. I am very happy that in their election 
manifesto, the the Janata Party people have 
very clearly stated that they would bring 
forward a legislation to this effect, to abolish 
the system of private property. 

SHRI   SANAT   KUMAR   RAHA 
(West Bengal) : No. They said that they would 
remove it from the Fundamental Rights only. 

SHRI G. LAKSHMANAN : So, I say that 
unless and until the Janata Party brings forward 
this kind of a legislation which the Congress 
failed to do for its own reasons— I do not want to 
attribute any motives to them — it is not possible 
to remove this evil. Of course, this Report is there 
running into hundreds of pages. But nobody is 
prepared to do any thing really. People will talk 
much here in Parliament. Unless and until this 
caste system is completely abolished and also the 
system of private property is abolished, you 
cannot expect any improvement. It does not mean 
that I want a communist society. We can have 
that kind of a society because we have a tradition 
of five thousand years or so in this country and 
we are the most civilised people and we are a 
people having a tradition or civilization which is 
five thousand years or so old. No other nation in 
the world is five thousand or six thousand years 
old and no 
other nation has got a history which is five 
thousand or six thousand years old. We have got 
our Bhagawat Gita and we have got our 
Tirukkural and we have got our Upanishads. You 
will see what our religious heads wrote. They 
wrote that Ravana removed Sita from the forest, 
but went in a car. You know what happened ? 
Our people wrote like this. But the Westerners, 
taking the clue from us, invented the aeroplane. 
Our work was over with writing about Ravana. 
But the Britishers and the other Westerners took, 
the clue from us and they invented the aeroplane. 
But our peoples' thoughts were diverted towards 

something else and this happened because of the 
Aryan invasion... (Time bell ring,). After the 
Aryan invasion, the thoughts of our people, who 
were so much educated and who were scientific 
minded, were diverted to something else for the 
advantage of the Aryans who invaded this 
country and the thoughts of our people were 
diverted towards God, religion, etc. Therefore, 
we must see that this caste system, which was 
actually introduced during the time of the Aryan 
invasion, is completely removed and we must 
also see that the system of private property is 
abolished in this country. Then, Sir, we can 
build one country, which of course, is India and 
then, Sir, the Indian people will live together in 
peace. 

Then , Sir, I have got a request to make to 
my MP friends here. Before they leave this 
House— not today—how many Members of 
Lok Sabha or how many in this House will say 
openly that they would remove their tail after 
their names and also say that at least their sons 
or daughters will be given in marriage to the 
daughters or sons, as the case may be, of the 
Harijans ? Also, there must be an amendment 
which must be brought forward to the effect 
that unless and unless a person, who wants to 
contest an election to Parliament, gives his son 
or daughter in marriage to a Harijan girl or boy 
as the case may be, he shall not be allowed to 
contest the election. You bring forward this 
legislation and bring forward this amendment. 
Let us see how far the Congress Members, 
who are speaking so much here, are sincere in 
their words. With these words, Sir, I conclude. 

SHRIMATI SUMITRA G. KUL 
KARNI (Gujarat): How can he compel 
other hon. Members to give their sons 
or   daughters   to    the    Harijans ? ...............  

(Interruptions). 

SHRI T. V. CHANDRASHEKHARAPPA 
(Karnataka): Mr. Lakshmanan, in 1971 you 
had taken all the advantages 
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[Shri T.V. Chandrashekharappa] 
when  you  were  with   them,    and   now you 
are criticising like this. . (Interruptions). SHRI   
G.   LAKSHMANAN: I   may tell   you  that  
you  go  through  another legislation   which   
was   struck   down   by the Supreme Court,    
that Archakas should also be appointed from 
among the Harijan community.  That Act  was   
passed.  We have said   that   Archakas   should     
also be    from    the      Harijan      community, 
till today the Congress Government has not 
brought      any       constitutional    amendment.    
They   have    brought   so     many amendments.   
Therefore,    I   am    saying that they are not 
sincere.... (Interruptions) MR.    DEPUTY    
CHAIRMAN: Mr. Naik. Just  five  minutes. 

SHRI L. R. NAIK (Karnataka): Mr. Deputy 
Chairman, Sir, I have heard with rapt attention 
several Members of this august House, 
speaking on the Scheduled Castes and 
Scheduled Tribes and various atrocities that 
have been committed against them. But it pains 
me to bring to your kind notice that none of the 
Members has spoken about an equally 
important subject which has been discussed in 
this Report, that is to say, about the de-notified 
tribes. It would, therefore, be necessary to say 
a few words about the problems of the de-
notified tribes  in this country. 

Now, Sir, as you are aware, these de-notified 
tribes are facing very acute problems in their 
day-to-day life. The question may be asked 
who these tribes are. In this connection, I 
would like to draw the attention of this august 
House to the British regime. As you know, Sir, 
the Indian economy, especially the village 
economy, depended upon several craftsmen. 
Our village economy was self-sufficient and 
Mahatma Gandhi has said so much about it. 
But with the coming of the Britishers in this 
country several communities who had their 
own professions—who   were   carriers,   
transporters, 

etc.—lost their profession. The result was that 
they were reduced to utter poverty. Now,  in  
Sanskrit    it is said: 

 
What happened was that when they were 

reduced to poverty, they committed some 
offences. It became inevitable. Poverty is a 
source of evils. They were over a crore of 
people in this country. Some of the interested 
social workers, who devoted their attention the 
upliftment of these people, have arrived at this 
figure of nearly one crore. 

Now, in 1924 the British Government 
brought one of the most heinous and obnoxious 
laws called the Indian Criminal Tribes Act, 
1924. Under this Act, no individual was held 
responsible for any offence that were 
committed, but the community or the caste of 
that individual as a whole was held responsible. 
The whole community was registered as a 
criminal community. Every member of that 
community or caste was forced to visit the 
village office or the police station to give his 
roll call. That was the law that had existed. 
Now, under the same law what was done was 
that several settlements were created in this 
country, especially in big cities and all these so-
called criminal tribes were dumped there. They 
were, thus, segregated from the mainstream of 
our society. The result was that they were 
reduced to ashes. This was brought to the notice 
of the Father of the Nation. When he studied 
this subject, who at once took up their cause 
and gave a clarion call to Congressmen in 1937 
or 1938 that this law must be repealed 
throughout India. That repeal was done in the 
year 1952. But mere repeal of the law will not 
help these tribesmen to improve their lot. 
Several measures were required to be taken for 
their advancement. After all, they were 
backward classes under Article 15 of our 
Constitution. Such backward classes are 
required to be taken care of. Suitable measures 
should be adopted by   the   Central   
Government   and   the 
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State Governments for their advance-ment. But 
what has been done ? (Time bells rings) I will 
just complete. I will not take much time. I am 
only drawing the attention of the hon. Home 
Minister to these problems. What I want to urge 
upon him, through you, is that here is a class of 
people who are equally suppressed and 
oppressed and it would be his bounden duty to 
take care of them. That is a very important point. 
In this connection, I have gone through several 
reports of various study groups appointed by the 
Government of India. If you were to persue 
these reports, you would find that they 
recommended time and again that these tribes 
are in no way different from the Scheduled 
Tribes. Therefore, it would be necessary to put 
them in the list of Scheduled Tribes. For that 
purpose I urge upon the hon. Home Minister to 
bring in a comprehensive law as early as 
possible so that all such communities are 
scheduled under Article 342 of the Constitution. 
It is a very important point. I could have 
elaborated on it in detail and brought home the 
magnitude of the problem. But unfortunately, I 
am the last speaker and I do not have enough 
time. However, I end by appealing to the hon. 
Minister kindly to take care of these forgotten 
children of India, as Pandit Jawaharlal Nehru 
used to call them. Thank you,    Sir. 

MR. DEPUTY CHAIRMAN : Hon. 
Minister. 

SHRI N. H. KUMBHARE : I will speak 
only for five minutes,    Sir. 

MR. DEPUTY CHAIRMAN : We have 
already exceeded the time. There are still a lot 
of people who want to speak. 

SHRI N. H. KUMBHARE : I re-present the 
Republician Party. So many Members have 
spoken both on this side and that side. Why 
should I not be given an opportunity ? 

SHRI K. K. MADHAVAN : Despite our 
parties, we are deprived of the opportunity to 
speak. 

SHRI N. H. KUMBHARE : I am very much 
concerned. I will not take more than five 
minutes... 

MR. DEPUTY CHAIRMAN : There must 
be some limit to it. 

SHRI N. H. KUMBHARE : Sir, give me just 
five minutes. Five minutes will not make much 
difference. I will only deal with the outstanding 
problems which the Janata Government is ccn-
fronted with. 

SHRI K. K. MADHAVAN : Sir, give me 
just one minute... 

SHRI N. H. KUMRHARE : We shall share 
five minutes. 

 

MR. DEPUTY CHAIRMAN : All right, 
Shri Kumbhare. Please stick to your promise. 

SHRI N. H. KUMBHARE : I will not take 
more than five or ten minutes. Sir, the root 
cause of the sufferings of Scheduled Castes and 
Scheduled Tribes is the attitude of the society, 
the attitude of hatred, the attitude of prejudice. 
And the House will agree with me that so far as 
this problem is concerned, the scope for the 
Governments is also limited. The Government 
cannot change the attitude. It does not come 
exactly within the realm of the Government. 
The Government can only formulate certain 
policies which will ameliorate the condition of 
the Scheduled Castes and the Scheduled Tribes. 
But, Sir, I want to say that unfor-tunatley in this 
country prejudice operates not only in the 
society but it operates even at the Governmental 
level. That is my impression. Even the officers 
are not free from caste prejudice and hatred. I 
do not say that they totally ignore the problems.  
But there is also an attitude 
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[Shri N.H. Kumbhare] 
of indifference.  Sir, I will just give few examples. 
Now,  Sir, here is the Report of the Commissioner 
for Scheduled Castes and   Scheduled Tribes.   Of 
course,   this relates to the year  1973-74. The 
Commissioner had presented this  Report  to the   
President  on   the   15th   September, 1975, and 
almost a period of two years has since passed. It is 
not a short period, It is a period of two years. 
When the Commissioner's  Report  is  submitted  
to the President, the Administration is duty bound 
to examine the Report. And they should also take 
action on the Report. Now, I would like to know 
from the hon. Minister—he  may  kindly  take  
note  of this and he may ask his officers also— as 
to what they have done with the Report. In  feet,  
Sir,  when  this  Report  comes before the House, 
it is not only this Report which should be with us, 
there should be   another   report—the    action   
taken report—that should be with us. And my 
information  is  that  there  is no  action taken  
report  so  far  as  this  Report  is concerned.  
Then,  how  can  we  discuss the   action   of the   
Government ?   The Report is there.  It is only one 
part of it. But it is actually necessary that there 
should be an action-taken report of the 
Government.   It is not  there.  What  is the use of 
any discussion ? We do not know the mind of the 
Government  on the   recommendations   
contained  in   the Report. But I would like to 
know from the hon. Minister as to what the 
officials have done and whether they have taken 
any action or not. That is one point Sir, I am only 
speaking on the point of prejudice at the 
Governmental level. 

Secondly, Sir, no Government can afford to 
ignore the problem of the Scheduled Castes and 
the Scheduled Tribes. The day the Government 
ignores it, the Government is doomed because 
we constitute one-fifth of the total population 
of our country. But, Sir, it is wrong to say that 
the Congress Government has   not   done   
anything.   The   Janata 

Government may say that the Congress 
Government   has   not   done   anything. If they 
say so, they will be ignoring the past-action. Sir, 
I can give, at least, two examples of what they 
have done.  Sir, they had  taken  the  courage  to  
amend the   Untouchability   Offences  Act.   Mr. 
Deputy   Chairman,   Sir,   you  had   been there 
in the Government and it is under your 
stewardship that the Untouchability Offences 
Act was  amended.  Now  it  is titled  and  
named  as  the Protection  of Civil   Rights   Act.   
It   has   been   made more stringent, the scope 
has been widened. Not only the practice of 
untouchability has been forbidden but even the 
justification of untouchability on any grounds of 
religion or philosophy has also been forbidden.    
So, the scope has been widened. Sir,   I say  that   
the  greatest   disservice which has been done to 
the untouchables in  the country  has  been  done  
by the Congress Government when they made 
this    law    more    comprehensive,    more 
meaningful and more perfect. 

Then, Sir, I come to the question of 
scholarships. It is only in the recent past that the 
Congress Government had taken the decision to 
enhance the amount of scholarships by 50 per 
cent. So, what I am submitting is that no 
Government can ignore the problems of 
Scheduled Castes and Scheduled Tribes. If 
these matters are not attended to the Janata 
Government will be immediately taken to task. 
There are certain outstanding matters in respect 
of which they will have to  take  a  decision. 

Then there is the problem of area 
restrictions. Now, let us take the example of 
Delhi itself. Here in Delhi, the capital town of 
this country, you will find Scheduled Caste 
people coming from every nook and corner of 
the country. There are lakhs of these people 
who are residing here. I will take the examples 
of Ma' ras, who come from Maharshtra. They 
live in jhuggis and ihonpris. They come here to 
earn their livelihood. They work on the roads 
and they do all sorts of manual 
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jobs. So far as this community is concern it is 
not a recognised Scheduled Caste community in 
relation to the Union Territory of Delhi and, 
therefore, the little beneats, like educational 
facilities and some concessions, are not available 
to them even though they are Scheduled Caste. 
(Time Bell rings). They cannot get these 
facilities and concessions in the Union Territory. 
So, the problem is to take immediate action to 
remove the area restrictions. 

MR.   DEPUTY  CHAIRMAN:   That -will 
do. 

SHRI N. H. KUMBHARE: Sir, only one 
more point. Sir, at present the reservation in 
employment opportunities are restricted only to 
the Government sector and the public sector. I 
remember, Sir, when you were the Minister, 
you had stated that employment opportunities 
for Scheduled Castes should also be afforded to 
them in the private sector •establishments. It 
was pointed out very specifically at that time 
that there are  several hundred industries which 
are assisted, helped and financed by the 
Government. It was asked why should not 
these private sector undertakings also fall in 
line with the Government policy in the matter 
of reservations in services ? You had said, Sir, 
that they too should fall in line with the 
Government policy. But, unfortunately, as I 
have said earlier, the bureaucracy has come in 
the way. No doubt, you had said that this will 
be done but actually when it came to be 
implemented, an order was issued, which was 
an altogether different order. What was the 
order ? The order was that the reservation 
policy will be followed in organisations and 
institutions which are receiving grant-in-aid. 
Thus the purpose of expanding the scope of 
opportunities for more employment to 
Scheduled Castes and Scheduled Tribes has 
been cut short. That is how the bureaucracy has 
been acting against the interests of Scheduled 

Castes and Scheduled Tribes. This is another 
problem with which the Janata Government is 
confronted. Sometimes in resolving the 
problems of Scheduled Castes and Scheduled 
Tribes there will be a clash of interests. There 
will be a section of the people who will ask: 
Why do you want the private sector to be 
covered by reservation policy (Time Bell rings). 
These are the main points. I hope the hon. 
Minister will give a reply to these points. 

SHRI K. K. MADHAVAN: Sir, I want to 
make a submission only. I also wanted to speak 
but I stand fooled by my party. I congratulate 
him for the wisdom, for the surreptitious 
wisdom, that he has exhibited. I also 
congratulate the Government for the 
surreptitious method by which they have 
rushed in this discussion and deprived us of 
opportunities for proper discussion of the 
matter. 

Sir, I am a Harijan by birth and I represent 
the State of Kerala. We have been deprived of 
opportunities to speak. Thank you, Sir. 

SHRI RAJ NARAIN: You are acting just 
like a Brahmin. 
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